
BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 496/2023

IN THE MATTER OF:

SATYENDRA RAWAT .APPLICANT

VERSUS

M/S MEDICAL POLLUTION

CONTROL COMMITTEE & ORS. .RESPONDENTS

INDEX

S.no. Particulars Page No.

1. Affidavit on behalf of the Ministry of Environment, Forests

& Climate Change, Respondent No. 2

2. Annexure 1: Copy of Notification S.O. 350 (E) dated

17.05.1999 issued by the Ministry of Environment and

Forests

3. Annexure 2: Copy of Notification S.O. No. 489 (E) dated

30.04.2003 issued by the Ministry of Environment and

Forests

4. Annexure 3: Copy of Notification S.O. 36 (E) dated

04.01.2017 issued by the Ministry of Environment, Forest &

Climate Change

5. Annexure 4: Copy of Notification S.O. No. 6035 (E) ol

23.12.2022, issued by the Ministry of Environment, Forest &

Climate Change

1

o

256



lAnnexure 5: Copy of Order dated 6.12.2019 passed by the] 

[Hon’ble Supreme Court in TA No. 103908 of 2019 in W.P, 

INo. 13381 of 1984 in the matter titled as “Shri M. C. Mehta 

lvs. Union of India™ 

3138 

|Annexure 6: Copy of Bio-Medical Waste Management| 

[Rules, 2016 vide notification G.S.R. 343(E) dated 28th| 

imarch 2016 

33-63 

lAnnexure 7: Copy of Bio-Medical Waste Management] 

(Amendment) Rules, 2018 vide notification G.S.R. 234(E) 

dated 16th march 2018 

gu—-H 

|Annexure 8: Copy of Bio-Medical Waste Management| 

(Amendment) Rules, 2019 vide GSR No.129(E) dated 19th| 

(Feb 2019 

A2 

10. |Annexure 9: Copy of Bio-Medical Waste Management| 

(Second Amendment) Rules, 2019 vide notification dated| 

10th may 2019 

3334 

11. |Annexure 10: Copy of D.O. letters Dated 14.10.2022 &] 

18.10.2022 issued by the Ministry of Environment, Forest & 

(Climate Change (COLLY) 

15-% 

Filed by: 

Dated: 

12. 78.
Email on 7.9.2023
Proof of Service to Petitioner & other Respondents by 

51, Lawyers Chamber
Supreme Court of India
New Delhi - 110001

Ph: 9810445088
Email: satyapriyashilpi@gmail.com

SHILPI SATYAPRIYA SATYAM
Advocate-on-Record, Supreme Court
(Counsel for Respondent No.2 - MoEF & CC)

Filed by:-Dated: 6.9.2023

257



BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 496/2023

IN THE MATTER OF:

SATYENDRA RAWAT

VERSUS

M/S MEDICAL POLLUTION

CONTROL COMMITTEE & ORS.

.APPLICANT

...RESPONDENTS

AFFIDAVIT ON BEHALF OF THE MINISTRY OF ENVIRONMENT,

FORESTS & CLIMATE CHANGE. RESPONDENT NO. 2
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MOST RESPECTFULLY SHOWETH:

I, Ved Prakash Mishra S/o Sh. Ram Sidh Mishra, aged about 49, currently

working as Director in the Ministry of Environment, Forest and Climate Change

(MoEF&CC), do solemnly affirm and declare as under:-

1. That I am duly authorized by the Ministry of Environment, Forest and

Climate Change, respondent no.2 to swear this affidavit and I am

conversant with the facts and circumstances of the present case and am

thereby competent to depose as under:

That a short affidavit is being filed by the answering Respondent at this

itage and craves leave and liberty to file a detailed Counter Affidavit to the

Cafpresaid Petition, as and when required.

at the present petition has been filed for cancellation of consolidated

consent and authorization granted to respondent no.l M/s Medical
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Pollution Control committee vide Annexure- A/18 (consent letter dated

27.07.2023) and sealing and demolition of the Bio-Medical Waste Unit or

Relocation of the unit according to the guidelines, and away from the city.

Further, the applicant has prayed to impose cost and penalty on Respondent

No. 1 to obtain the license illegally and destroy the environment and people

around it.

4. That in the instant matter, respondent no.l M/s Medical Pollution Control

Committee is operating a Common Bio-Medical Waste Treatment Facility

in Taj Trapezium Zone. Taj Trapezium Zone (TTZ) is a defined area of

10,400 sq km around the Taj Mahal to protect the monument from

pollution. The Supreme Court of India delivered a ruling on December 30,

1996 regarding industries covered under the TTZ, in response to a PIT filed

in the year 1984 by Shri M C Mehta (Writ Petition No. 13381 of 1984).

5. That the answering respondent, vide Gazette Notification S.O. 350 (E)

dated 17.05.1999 (Annexure 1), superseded by S.O. No. 489 (E) dated

30.04.2003 (Annexure 2), amended vide S.O. 36 (E) dated 04.01.2017

(Annexure 3), has constituted the Taj Trapezium Zone Pollution

(Prevention and Control) Authority that has been empowered under

Section 5 of the Environment (Protection) Act, 1986, to take decision with

.  respect to closure, prohibition or regulation of any industry, operation or

^ process. Further, the answering respondent vide the amendment
N".'"' fr.;

notification S.O. No. 6035 (E) of 23.12.2022, (Annexure 4), the tenure of

^  the TTZA was extended till 30.12.2024.

SJ

« Cl
is: a:

N""- 2^ M^the geographical limit of the Taj Trapezium Zone is defined in the

shape of a trapezoid between 26° 45'N & 77° 15'E to 27° 45'N & 77° 15'E

in the West of the Taj Mahal and in the East of Taj Mahal between
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27° 00' N & 78° 30' E to 27° 30'N & 78° 30'E, lying in the Agra Division

of the State of Uttar Pradesh and in the Bharatpur Division of the State of

Rajasthan. The Authority shall, within the geographical limits of Agra

Division and Bharatpur Division in the Taj Trapezium Zone in the States

of Uttar Pradesh and Rajasthan respectively, have the power to -

(i) monitor the progress of implementation of various schemes for

the protection of the Taj Mahal and programmes for the protection

and Improvement of the environment in the Taj Trapezium Zone;

(ii) exercise powers under section 5 of the said Act;

(iii) take all necessary steps to ensure compliance with specified

emission standards by motor vehicles and ensuring compliance

with fuel quality standards;

(iv) deal with any environmental issue which may be referred to it

by the Central Government or the State Governments of Uttar

Pradesh and Rajasthan relating to the Taj Trapezium Zone.

7. That the foregoing powers and functions of the Authority shall be subject

to the overall supervision and control of the Central Government. That

the Authority shall be authorized to exercise the powers under section 19

of the said Act. The Authority may co-opt experts for facilitating the

work assigned to it. The Authority shall furnish a report about its

activities at least once in two months to the answering respondent. The

Authority shall have its headquarters at Agra in the State of Uttar

Pradesh.

[on'ble Supreme Court on date 22.03.2018 while hearing the matter

BANDAW^i^- No. 57183/2017 in W.P. No. 13381 of 1984, passed an Order
Delhi

thatNoRegn
★ Date

0226
Q
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"... It is stated by learned counsel for the State of Uttar Pradesh that the first

draft of the vision document will take about four months. Until then, there will be a

status quo in the Taj Trapezium Zone (TTZ). List the applications after four

months...."

Further the Hon'ble Apex Court revised its Status quo order vide its

further order dated 6.12.2019 in lA No. 103908 of 2019 in W.R No.

13381 of 1984 by Shri M. C. Mehta (Annexure- 5).

"  Learned Counsel for Uttar Pradesh thus submits that in view of

compliance of the 'conditional' status quo order, the State Government and other

statutory authorities may now be permitted to grant environmental clearances which

are necessary for providing essential public facilities including drinking water supply,

sewerage treatment plant, drainage system, solid waste disposal, Common Effluent

Treatment Plant, Bio Medical Waste Treatment Facility and Waste to Energy Plants

etc. "

9. That in the exercise of the powers conferred by sections 6, 8, and 25 of

the Environment (Protection) Act, 1986, the erstwhile Ministry of

Environment and Forests vide Gazette Notification No. S. O. 630(E)

dated 20^^301% 1998 notified, the Biomedical Waste (Management and

Handling) Rules, 1998 to put in place a mechanism for scientific

management of Bio-medical Waste (BMW). These rules were applicable

to all persons who generate, collect, receive, store, transport, treat,

of, or handle biomedical waste in any form. According to these

s, every operator of a bio-medical waste facility is required to obtain

thorization in accordance with the procedures specified under the

Rules.

10.That, the Ministry vide Gazette Notification No. G.S.R 343(E) dated

28th March 2016 had notified the Bio-Medical Waste Management Rules,

2016 in supersession of earlier Rules namely the Bio-Medical Waste
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(Management & Handling) Rules, 1998 with the objectives to improve

segregation, collection, processing, treatment, and disposal of bio-

medical waste in an environmentally sound manner, thereby reducing its

impact on the environment. The Ministry has issued an amendment in the

Bio- Medical Waste Management (Amended) Rules, 2018, vide G.S.R.

No. 234 (E) dated 16th March 2018, GSR No.l29(E) dated 19th Feb

2019, and, 360(E) dated 10th May 2019 A copy of the Bio-Medical

Waste Management Rules, 2016 and (Amended) copy of the Bio-Medical

Waste Management Rules 2018 & amendments are annexed herein as

Annexure- 6, 7, 8 and 9 respectively.

11. That, the new Biomedical Waste Management (BMWM) Rules, 2016 are

also uniformly applicable to all persons and institutions involved in the

generation and handling of biomedical waste in the country.

12.That, Rule 3 of the Bio-Medical Waste Management Rules, 2016 titled

"Definitions" defines "occupier" as "a person having administrative

control over the institution and the premises generating bio-medical

waste, which includes a hospital, nursing home, clinic, dispensary,

veterinary institution, animal house, pathological laboratory, blood bank,

health care facility and clinical establishment, irrespective of their system

of medicine and by whatever name they are called;"

13.That, Rule 3 of the Bio-Medical Waste Management Rules, 2016 titled

"Definitions" defines "prescribed authority" as the State Pollution Control

Board in respect of a State and Pollution Control Committees in respect

of a Union territory;"

14.That, Rule 4 of the Bio-Medical Waste Maja^ge^ae^Rules, 2016 titled
"Duties of the occupier", mentions th^J^t^^alFbgj^^^ ̂ ^ery occupier
to:

r
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1. take all necessary steps to ensure that bio-medical waste is handled

without any adverse effect to human health and the environment

and in accordance with these rules;

2. make a provision within the premises for a safe, ventilated and

secured location for storage of segregated biomedical waste in

colored bags or containers in the manner as specified in Schedule I,

to ensure that there shall be no secondary handling, pilferage of

recyclables or inadvertent scattering or spillage by animals and the

bio-medical waste from such place or premises shall be directly

transported in the manner as prescribed in these rules to the

common bio-medical waste treatment facility or for the appropriate

treatment and disposal, as the case may be, in the manner as

prescribed in Schedule I;

n) maintain and update on day to day basis the bio-medical waste

management register and display the monthly record on its website

according to the bio-medical waste generated in terms of category

and color coding as specified in Schedule I;

15.That, Rule 5 of the Bio-Medical Waste Management Rules, 2016 titled

^ "Duties of the operator of a common bio-medical waste treatment and
disposal facility", mentions that "It shall be duty of every operator to:

■ (a[)\\take all necessary steps to ensure that the bio-medical waste

^pHected from the occupier is transported, handled, stored, treated
id disposed of, without any adverse effect to the human health and

the environment, in accordance with these rules and guidelines issued

by the Central Government or, as the case may be, the central

pollution control board from time to time;

y
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(b) ensure timely collection of bio-medical waste from the occupier

as prescribed under these rules;

(c) establish bar coding and global positioning system for handling of

bio- medical waste within one year;

(d) inform the prescribed authority immediately regarding the

occupiers which are not handing over the segregated bio medical

waste in accordance with these rules;

(e) provide training for all its workers involved in handling of bio-

medical waste at the time of induction and at least once a year

thereafter;

(f) assist the occupier in training conducted by them for bio-medical

waste management;

(g) undertake appropriate medical examination at the time of

induction and at least once in a year and immunise all its workers

involved in handling of bio-medical waste for protection against

diseases, including Hepatitis B and Tetanus, that are likely to be

transmitted while handling bio medical waste and maintain the

records for the same;

(h) ensure occupational safety of all its workers involved in handling

of bio-medical waste by providing appropriate and adequate personal

^^f=^^-^>,^rotective equipment;
cv—

report major accidents including accidents caused by fire hazards,

during handling of bio-medical waste and the remedial action

■ tal^ and the records relevant thereto, (including nil report) in Form I
' ;,to the prescribed authority and also along with the annual report;

---V ■ ^

7^
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(j) maintain a log book for each of its treatment equipment according

to weight of batch; categories of waste treated; time, date and

duration of treatment cycle and total hours of operation;

(k) allow occupier, who are giving waste for treatment to the operator,

to see whether the treatment is carried out as per the rules;

(I) shall display details of authorisation, treatment, annual report etc

on its web-site;

(m) after ensuring treatment by autoclaving or microwaving followed

by mutilation or shredding, whichever is applicable, the recyclables

from the treated bio-medical wastes such as plastics and glass, shall

be given to recyclers having valid consent or authorisation or

registration from the respective State Pollution Control Board or

Pollution Control Committee;

(n) supply non-chlorinated plastic-coloured bags to the occupier on

chargeable basis, if required;

(o) common bio-medical waste treatment facility shall ensure

collection of biomedical waste on holidays also;

(p) maintain all record for operation of incineration, hydroor

Q 'a o ;4 -ai^jtoclaving for a period of five years; and
.

I

) upgrade existing incinerators to achieve the standards for

retention time in secondary chamber and Dioxin and

^ c> <r>

5. •>:, J n
'■3

o

Furans within two years from the date of this notification.

' . (

s ••
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16. That, Rule 7 of the Bio-Medical Waste Management Rules, 2016 titled

"Treatment and Disposal" mentions that"

(1) Bio-medical waste shall be treated and disposed of in

accordance with Schedule I, and in compliance with the standards

provided in Schedule-II by the health care facilities and common

bio-medical waste treatment facility.

(2) Occupier shall hand over segregated waste as per the Schedule-I

to common bio-medical waste treatment facility for treatment,

processing and final disposal. Provided that the lab and highly

infectious bio-medical waste generated shall be pre-treated by

equipment like autoclave or microwave.

(3) No occupier shall establish on-site treatment and disposal

facility, if a service of common bio-medical waste treatment facility

is available at a distance of seventy-five kilometre.

(4) In cases where service of the common bio-medical waste

treatment facility is not available, the Occupiers shall set up

requisite biomedical waste treatment equipment like incinerator,

autoclave or microwave, shredder prior to commencement of its

operation, as per the authorisation given by the prescribed authority.

(7) Every operator of common bio-medical waste treatment facility

shall set up requisite biomedical waste treatment equipments like

incinerator, autoclave or microwave, shredder and effluent treatment

lant as a part of treatment, prior to commencement of its operation.

De\n\
z Mo

Regn
Date*

0220
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17.It is submitted that the Rule 8 of the Bio-Medical Waste Management

Rules, 2016 titled "Segregation, packaging, transportation and storage"

mentions that:

storage. -

O
-z.

CD

Qt

^ON

(1) No untreated bio-medical waste shall be mixed with other

wastes.

(2) The bio-medical waste shall be segregated into containers or

bags at the point of generation in accordance with Schedule I prior

to its storage, transportation, treatment and disposal.

(3) The containers or bags referred to in sub-rule (2) shall be

labelled as specified in Schedule IV.

(4) Bar code and global positioning system shall be added by the

Occupier and common bio-medical waste treatment facility in one-

year time.

(5) The operator of common bio-medical waste treatment facility

shall transport the bio-medical waste from the premises of an

occupier to any off-site bio-medical waste treatment facility only in

the vehicles having label as provided in part 'A' of the Schedule IV

along with necessary information as specified in part 'B' of the

,^■11 Schedule.

Rule 9 of the Bio-Medical Waste Management Rules, 2016 titled

Prescribed authority" mentions that " The prescribed authority for the

implementation of the provisions of these rules shall be the State

Pollution Control Boards in respect of States and Pollution Control

Committees in respect of Union territories" and that the prescribed
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authorities shall comply with the responsibilities as stipulated in Schedule

III of BMWM Rules 2016.

19.That the CPCB has issued guidelines for the implementation of BMWM

Rules, 2016, and the establishment and operation of Common Bio-

medical Treatment and Disposal Facilities.

20.That, the CPCB guidelines mentions that the concerned State Pollution

Control Board/ Pollution Control Committee (SPCBs/ PCCs) is required

to carry out a gap analysis of the quantity of BMW generated in any

coverage area vis-a-vis the treatment capacity available, with sufficient

projections, based on which a new common facility in an area be allowed.

21.That the SPCBs and the State Health Departments are the nodal agencies

to ensure the enforcement and implementation of BMWM Rules 2016,

which include segregation, collection, transportation, and scientific

disposal of waste.

22.That in the instant case, CCA i.e., consolidated consent and authorization

is granted under Section-25 of the Water (Prevention & Control of

Pollution) Act, 1974, and under Section-21 of the Air (Prevention &

Control of Pollution) Act, 1981, whereas the Authorization is granted

under Rule-6(2) of the Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016 notified under Environment

(Protection) Act, 1986. That the consolidated consent and authorization

nted by UPPCB dated 27-07-2023 appears to be incomplete as the

fal regulation for grant of authorization to a CBWTF operator is the

cdical Waste Management Rules, 2016, and not Hazardous and

^^tes (Management and Transboundary Movement) Rules, 2016.

P

r)e\W
140

s

o

ReQ"

2.202^★ 26.0

G
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23.That the authorization under provisions of Hazardous and other Wastes

(Management and Transboundary Movement) Rules, 2016 does not

authorize the CBWTF operator to handle, collect, treat, and dispose of

BMW. However, the CCA mentions compliance with BMWM Rules,

2016 as a condition, and specific conditions have also been mentioned for

BMW management. Additionally, the linkage of treatment or disposal

methods mentioned in BMWM Rules, 2016 like standards of Autoclaving

(Part-3, Schedule-II), segregation of color-coded waste streams, and

effluent standards (Part-8, Schedule-II) are not included in the CCA.

Similarly, other treatment methods like chemical disinfection/ heat

sterilization, as may be applicable, are also not mentioned in the UPPCB

letter dated 27.07.2023.

24.That, the answering respondent has also issued D.O. letters to the

Chairman of UPPCB; SEIAA, Uttar Pradesh, and Principal Secy.,

Government of Uttar Pradesh to intervene and ensure gap analysis studies

& compliance to BMW Rules 2016/ CPCB guidelines, these provisions

must become one of the fundamental grounds of granting ECs/ Consent/

Authorization to HCFs/ CBWTFs. Also, ensure effective monitoring of

CBWTFs within their jurisdiction and come under the ambit of the

Online Continuous Emission Monitoring System and connect with the

CPCB server. In case of insufficient BMW treatment capacity, proper gap

analysis be undertaken, and new facilities may be allowed. Further, non-

compliant entities be penalized and asked to deposit requisite

environmental compensation. Copy of the D.O. Letters dated 14.10.2022

10.2022 are also annexed herein as Annexure-10 (COLLY).

at in view of the above, it is most humbly prayed that this Hon'ble

Court may kindly pass such order(s) as may be deemed fit and proper in

the facts and circumstances of the case.
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26. That no new facts have been taken into in this reply affidavit which were

not part of court below.

VERIFICATION:

DEPONENT

oaara

2 F^und Climate

n e SEP ww
Verified at on this day of , 2023 that the contents of the above

affidavit are true and correct to my knowledge and as per official records

maintained in the routine course of business. No part of the above affidavit is

false and nothing material has been concealed therefrom.

cVi?

3

DEPONENT

VeO PRAKASH MISHRAPtiitlW/Dire^or
mifqni, ^
M/0 EnvifORment,Forest arxJ Climate

iwyriv. 1%-c=e=Tt
Gov+ «-* '

P

o
°AtJDA
Oelh

★ No ^71Dat

o
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Tr^^•02.2025
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NO-TA-^^F INDIA „G0^^4768498
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THE GAZETTE OF INDIA : EXTRAORDINARY ^akt H—Ssc.^

^ ̂PriWa *nij

j. ^ rj^ ,rtSiir<ii aik lit? %=ift«i Tmm % ^«oi s% if ̂  i

77"15' , i _j j, ■ "^ MHMNWitimi mwjwt 4i i)^ 4 26" 4S' 7 ii>

[^Ti. '^-20018/1/99-^.Tft.l^.

ministry OF ENVIRONMENT AND FORESTS

ORDER'

New Delhi, the J7(hMay. 1999

(Pro.ectio^■°;^^°lM^(79V^T(te^^^ (^^oT^cUoa 3 of tte EnvironiiKn,auihorily lo be known as (be Ibj Traoeziiiiii Zone Rnii ■" Goveramem boeby constinues anAuthoriiy) coJ^ " ,te »■«' C0M,0l) Au»hori.y (hesei, referred fe „ u«

(!) Commissioner, Agra Division.
— Chairman.

(2) Chairman. Utlar Pradesh State Pollution ConUol Board.
■" Member.

(3) Deputy Inspector GeneiaJ of Police, A^a Range.
— Member.

(4} Member-Secretary. Ccntial Pollutiem Cbntrol Board.
. — Member.

(5) A representative of the Ministiy of Petroleum and Natural Gas
— Mtanbcr.

(6) A representative of the Ministry of Environment and Forests.
— Member.

H) A fcpfescmaiivc of the Archaeological Survey of India
— Mendier.

vHJ Vicc-Clutirmaii, Agra Dcvclopmunl Aulhonty.
- - Member-Convener

ii>.p>cmcma..on of various scbciTKS for profecUon of ' the T^ Mahal andP ogrammcs for protecijon and improvement of the cnvironmcm in (he above said area;
f'i} cxcicisc powers under section 5 ofihc said act:

"" ™n';'S^.^yC°J-,r£" " -
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(r) ■ U

3. The rorct'< '=ig powers and hinctfoiisof ihc Authority shall he laibjoci to the overall supervision andc^Uri
(lie Cc!i- . Cjo^'emmeiit.

4  The \ui:.oniy shall be authorised to exercise iltc powers intdcr section 19 of the aid Act.

5  llic geographical tunitsuf the I'nj Trape/iutn /one (sec Atinoxurc) have been dcrincd in ibe^pe of a trape
bciwccn 26" 45'N & 77" 15'F.!0 27" 45'NA77' IS'l: in (he West of (lie Taj Mahal and in the East o.
Malvil between 2r 00' N A 7K" Kr l- to 27" Mr N A 7r lU' I-:

6  Tlic Autltoriiy nuiy co-opt experts for racihltiiiitg (Ik: work assigiial to K

7  Tlic Authority shall furnish a report about its iictivitics at lca.sl once in two months to the Central Covemi
m the Miuistiy of Envifonment and Forests.

8  The Authority shall have its headquarters at Agra in the State of Ultar Pnuicsh.

IFtle No.Z-20018/l/99-<
VUAI SHARMA.Jl.:
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1. mm sr^ ?RW araw

2. an^, 3Tpra fe41^-i
3. ^ stFRi ^ we

4. we Tffpir Ppot ^ we
5. eete?oi aft? ee sTffrP!f& we

e. aft? mfftW ^ ewe im xre? we
7. 5we WT "jes efciPtl^ we
8. free an^TRf, aipRi ?reie
9. nPinffe arFRT we
10. wera. aiFRT mltera ?7e?e

11. we ?dim, ?p3ReH Piwe ^ we

12. "Hf^ie, es^wi. ?F^ReB wn? e.i ?iu we

13. ePiRfe iRdf?; ww? we
14. wf ^f>ra wMw. *re!^ ^ we
15. ^ "5®? e^ eiird, e?^t aneiT'e ?7ew

IJJIOWOOJ ^
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16. TRT^
-  ■'^■' . .

_v18.*' <i«5'W -wftja, 51^ ifti W!rW-<«':fT ^ , V lEH^snp

i

2. xsfR momsit ^ A 28* 45' ^ aik
77° 15' ^ ^ 27° 45' ^ ^ 77° 15* ^ if aft? dMHSci ^ A 27° OO' H sft?
78° 30' \ ̂  27° 30' ^ ^ 78° 30* ij, ^ ^3ft BxR St^ STm^ff if ^
IRtT^T ^ <f. tr?1T if ^*ff # I

3. mitptm ^ ?Tror ofH ^iff. afFRi afrf ft^hiR uft, ^ iiRii! wr
5^ TOf aft? wm:r ws^ if f, iMt^ ^ iffi? fWcfto «f^nn bHV

(i) dMHgsH ^ ?R5Fn ife ^ Te^Nf ^ nh^l-4f|4 u5t 3mfc! ^
aih cTTGf ^ i( ^Rsm aft? "^siR ^rnfc, ,. Tipft^?
tfiRT ;

(ii) 3rf?if5m qft OT?r *5 anftT Titeif sTftn 3fi?=n ;

(iii) 5RT U??RhT HTT^ ^ Si^Ulrfi ^ ^
3n^*ijcr> 95^4 adiHi aft? ^«i iRnfcrfi af^ftncR iQ^rfrWd vri i

(iv) drai ^ ?r4f^ ^ ?r^ ̂  5^ aft?
?R^t SRT f^tf^ M8U<U| ?f4lSt ^ ?f)t ptMdHI 1

4. sfrfEROT ^ !(ifikiui aft? ^ ?r7^ m4^»! ^
I- • ,, ,L

5. aiftjgm 3if?ife8 lira 19 ardh im ir4m z?: wrftr^ #it i
6. rnRRRW, ^3% w4 ^ *RT^ ^ ^ Whte I

7. arr^ ^ ftqt^ ^
aft? ^ ̂hrreTO ^ ̂  I

8. wrteT^i a>i ^ aiFRi ii f^ ̂  !

[^. ?f. ^-20018/1/99-#%]
#. Piw-im, ?f545 #%R
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MINBTKY of ENViBONMINT and FORESTS

CSBOm

New DeOn, tbe 30tb .^3c!, 2003

s.o.489®^ In exerdse of the powers confefted by sub-sections (1) and
(3) of section 3 of the Environment (Protection) Art. 1986 (29 of 1986)
(horeinafler referred to as the said Art) al^ in suf^rsession of the Order of the
Government of India in the Ministry of Environrhent and Fcwests, number S.O.
350(E). dated 17**' May, 1999, except as things done or omitted to be done
before such supersession, toe Central Government hereby re^Xinstitutes the Taj
Trapezium Zone Pollution (Prevention and (Control) Authority (hereinafter referred
to as the Authority), consi ">ting of the following persor^, for a period of two years
with effect from the date of publication of this Order in toe OffKual Gazette,
namely:-

1. Principal Secretary/ Secretary, Environment Department,
Chairman

Vice Chairman

Member

Member

Govemment of Uttar Pradesh

2. Commissioner, Agra Division
3. Deputy Inspector General of Police, Agra Range
4. Member Secretary, Central Pollution Control Board
5. A representative of the Minisjry of Environment and

Forests ^ Memt>er

6. A representative of the Ministry of Petroleum and
Natural Gas Member

7. A representative c\ the Archaeological Survey of India Member
8. Municipal Commissioner. Agra . Member
9. District Magistrate, Agra ' Member
10. Vice Chairman, Agra Development Authority Member
11. Member Secretary, Rajasthan Pollution Control Board Member
12. A representative of Secretary, Environment,

Govemment of Rajasthan Member
13. District Magistrate. Bharatpur, Rajastoan Member
14. Deputy Inspector General of Police. Bharatpur Range. Member
15. Deputy Chief Wild Life Warden, Bharatpur Birds

Sanctuary. Member
16. Secretary, Urban improvement Trust, Bharatpur. Member
17. Superintending Mining Engineer. Department of

Mines, Bharatpur. Member
18. Member Secretary, Uttar Pradesh Pollution

Control Board Member-Convenor
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2. The geographical limits of the Taj Trapezium Zone (see Annexure) ist
defined in the shape of a trapezoid between 26° 45'N & 77° 15'E to 27° 45'N &
77° 15'E in the West of the Taj Mahal and in the East of Taj Mahal between 27°
00 N & 78° 30' E to 27° 30'N & 78° 30"E. lying in the Agra Division of the State of
Uttar Pradesh and in the Bharatpur Division of the State of Rajasthan.

3. The Authority shall, within the geographical limits of Agra Division and
Bharatpur Division in the Taj Trapezium Zone in the States of Uttar Pradesh and
Rajasthan respectively, have the power to -

(i) monitor the progress of implementation of various schemes for
protection of the Taj Mahal and programmes for protection and
improvement of the environmentln Taj Trapezium Zone;

(H) exercise powers under section 5 of the said Act;
(iii) take all necessary steps to ̂ ensure compliance of specific

emission standards by motor vehicles and ensuring compliance of
fuel quality standards;

(iv) deal with any environmental issue which may bj referred to it by
the Central Government or the State Governments of Uttar Pradesh
and Rajasthan relating to the Taj Trapezium Zone*

4. The foregoing powers and functions of the Authority shall be subject to the
overall supervision and control of the Central Government.

5. The Authority shall be authorised to exercise the powers under section 19
of the said Act

6. The Authority may co-opt experts for facilitating the work assigned to it

7. The Authority shall furnish a report about its activities at least once in two
months to the Central Government in the Ministry of Environment and Forests.

8. The Authority shall have its headquarters at Agra In the State of Uttar
Pradesh.

[F. No. 2-20018/iy99<PAl

CVlSWANArH.it. Secy.
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ANNEXURE
(see paragraph 2)
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30715_2/2020/CP .

-He T^fro~35004/99 R£GD. NO. D. L.»33004/»9

yRcT",<i5nm
(Lhe (Bazette of 3n(lia

EXTRAORDINARY

«nTr u—'awi 3---3cr--:isrDr5 (io

PART n—Section Subjection <ii)

PUBUSHED BY AinHOIUTY

R 33] ^pqf^,-3R8rft 5, 2017/^15, 193«
No.33| NEW DELHI, THOtSDAY, JANOARY S. 10I7/PAUSA 15, 1938

311^

sff R«(l, 4 ̂♦i'4'O, 2017

TT.aTT. 36(ai)-^^^ HTaFR. (TOTT) srfilf^W, 1986 (1986 ^ 29) SKT 3 #
(1) ^ (3) ?TtT 9Tf%r^ff 3PT TRlTr ^ ̂  aftt ^TRtf ^ #r ̂

% an^r ̂ .3!r. irw^ 489 (ar). ?nft^ 30 arii^r. 20031 ^ t. artfe-

(i) inr^snf 3fh:3ire'i^fl'a7^%f^9Te^%FiHTTT*ihr^^3frTTOTT^#l
31^ % flnr ̂  ̂

(ii) 1 ^ 18
1. ar^STTTOTffTT

2. f^Tr1^nE|E,3imr.^3c^^« wnsns
3. ^
4. T^,

5. f^RT Td%^. ^
6.

7. f^*rf3f1%I,*n:^,TRT*TFT
8. 3JN:^^?^rrH7r,irr7:^

^<qqi '3»T%

M 01/2017 f'
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11. 3ITW

12. f^'H!4i,T??n:ii%?r4^<+i<3Tw^35T%yf^Plf& srsF^r

13. sS'1^

14. Tff^iw, %^hT f^'T^w snrgr

15. ^ afwr^gr^

16. TTTFT Td%T, Tnrrsfpf T^^TT 3FT^ ̂3T%

17. TTTrf^^^

18. ̂  3FRT ̂  ST^ITT

19. IST ̂'S^T ^jfN" ̂ ifr. Tsft 3T^4K«4

20. TITT3T^hT^4-^P4-i,^^3jtT^-f^?rFrf%l>TFT. -yiT^. TT?rTanT tT^

21. 'JiHdi/f^f^^ ^MtTTTWRaTTTr

22. TTmrsr, arrrra 9i^\H

[W. t. ̂-20018/1/99-##^
3i?wr fTTT ir^, ?rf^

[^tqui- ipr 3^T%ST ̂ TRTT % ^T ̂ .sTT. 489(31), rTrfN" 30 artcT, 2003 ̂TTT WH%T f^TT TTT ̂TT

3fk T^wrn^# # W.3IT. 56{3T), ̂ rrfN" 14 ̂sRwft", 2006, ̂.3?r. 253(3r), TrfN" 19

2007, ̂.3IT. 1539(sr), rrrfm 24 2008, ̂.STT. 3303{3r). TT#3- 29 2009.

^.3IT. 2866(31). cn#Q- 27 Rh^<. 2011, ̂.srr. 3822(3{) TT#^ 27 2013. sfrr
3558(31). 30 2015 % ̂  Tr##T f%4T W 'TTI

MINISTRY OF E.VYIRONMENT, FOREST AND CLIMATE CHANGE

ORDER

New Delhi, the 4ih January, 2017

S. 0. 36 (E). - In exercise of the powers conferred by sub-seciions (I) and (3) of section 3 of the Enviromnem
(Prelection) Act, 1986 (29 of 1986) the Central Government hereby makes the following amendments in the Order of the
Government oflndia in the Ministry of Environment and Forest number SO. 489(E). dated 30"* ApnI. 200j, namciy.-

In the said Order, in paragraph 1 .-

(i) for the words "for a period of thirteen years and eight months" the words "for a period of fifteen years and
eight months" shall be substituted;

(ii) for said number 1 to 18 and the endies relating thereto, the foiiowing shall be substituted, namely;-
1. Commissioner. Agra Division Chairman

2. District Magistrate, Agra. Uttar Pradesh Vice-C hairman
3. District Magistrate, Mathura. Uttar Pradesh Member
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[W] 3(ii)3 vrra ̂  TTsnra : sreiwrn

4. District Magistrate, Etab. Uttar Pradesh Member

5. District Magistrate, Hathras. Uttar Pradesh Member

6. District Magistral, Firozabad. Uttar Pradesh Member

7. District Magistrate, Bharatpur. Rajasthao Member

8. Secretary, Ministry of Environment and Forests, Go\TmmenT of India or his Member
Representative

9. Secretary, Ministry of Petroleum and Natural Gas or his Representative Member

10. Director General, Archaeological Survey of India or his Representative Member

11. Municipal Commissioner. Agra Member

32. Principal Secretary, Environment Department. Government of Uttar Pradesh Member
or his Representative

13. Secretary, Environniem Department, Government of Rajasthan or his Member
Representative

14. Member Secretary. Central Pollution Cuntrol Board Member

or his Representative

15. Member Secretary. Uttar Pradesh Pollution Control Board or his Member
Representative

16. Member Secretary, Rajasihar. Pollution Control Baird or his Representative Member

17. Deputy Ir^pector General of Police, Bharatpur Range Member

18. Deputy Inspector General of Police, Agra Range or his Representative Member

19. Deputy Chief wildlife Warden, Bharatpur Birds Sanctuary Member

20. Superintending Mining Engineer, Department of Mines and Geology, Member
Bharatpur, Rajasthan

21. Three (3) Representatives Public ' Civil Society to be nominated by the Member
Central Govcramcnt

22. Vicc-Cbairmaa, Agra Development Authority Member-
Convenor

[F No. Z-20018/1.'99-C?A]

ARUN KUMAR MEHTA, Jt. Secy.

Note- The principal Order was published in the Gazette of India vide nundxrr S.O. 489(E). dated 3(hh .^pril, 2003 and
subsequently amended vide S.O. 56<E), dated I4th January, 2005, S.O. 253(E), dated I9di February. 2007.
S.O. 1539(E), dated 24th June, 2008, S.O. 3303 (E), dated 29th December, 2009, S.O. 2866(E), dated
27th December. 2011. S.O. 3822(E), dated 27ih December, 2013. and S.O. 3553(E). dated 30Lh December. 20 i 5.

Upioadal by Dte. of Priming at Government of India Press, Ring Road, Mayapuri. Neu' Delhi-110064
and Published by the Controller of PtAlications. Delhi-310054.

KUMAR

OijitaByiiTnK by

t>»» iSl/ClO?

OT-se-lS '0S 3Q
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Tf^ 4, '^.rpr.- 33004/99 REGD. No, D. L.-33004/99

UTRxT ̂  -^151^151
^he (Baxette of 3tidia

^.Gfr.-^.W.-3T.-24122022-241390
CG-DL-E-24122022-24I390

sRmmx

EXTRAORDINARY

11—^^ (ii)

PART II—Section 3—Sub-section (ii)

sttRpfr ̂
PUBLISHED BY AUTHORITY

57921 23, 2022/^ 2,1944
No. 57921 NEW DELHI, FRIDAY, DECEMBER 23, 2022/ PAUSA 2, 1944

TiTfWTTir, ̂  3ftT

^ f^, 23 2022

^.STT. 6035(3{),-Mt^ HTTTC, TpikTW 1986 (1986 ̂  29) ^JKT 3 #
:3^-;eTTTT (1) 'sftT (3) sHTT ?tPb4"! y4l9 drtodll ^ WRTT d ^RTTTT %
m^T 489(3r), 30 2003, ̂  t- smr^JTTw, 2. 3, (ii)
n wrRnf nt, tt sfR Pi y Pi d d^ft'PT 4^Trff % -

-3^iTTt9Td, ̂  1 d, ^ sfTT-^ IT^ # % Pnt' "?#7T ̂  sfTT
7?^ ̂  3T^i% % 1%rT" s/FT T%

[■TT.d .%T-20018/1 /1999-41 "Tl d[
TFT WTP:, ^TT?'

f^a|U|: 'flKT % 3T?nyTT^, '^TRT 2, 3. (ii) TT.iTr. 489("iF), dlfdr
30 3Ft^, 2003 sfrr dwN TT.5n".56(^), dlP<si 14 2005, 253(^), dlfW
19 -^TTHrfr, 2007, 4T.^,1539(3F), TrfpT 24 2008, TT,iTr.3303{5r). mfw 29 RflH', 2009,
TT.'sir. 2866(3F). mflw 27 pMMf, 2011, TT.^.3B22(^), cfrfPar 27 RdMC 2013,
3553(5r), cTTto 30 RndJ, 2015, TT.slT. 36 (3T), d!P^ 4 dd^O, 2017 ^ TT.'jFT. 4640(3?)!

22 f%w, 2020^R wmm fW W 1

8<>I2 C.1-2022
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 23rd December, 2022

S.O. 6035(E).—In exercise of tlie powers conferred by sub-sections (1) and (3) of section 3 of the
Etiviroiiment (Protection) Act. 1986 (29 of 1986), the Central Goveroment hereby makes the following further
amendment in the Order of the Government of India in the erstwhile Ministry of Environment and Forests, number
S.O. 489(E), dated the 30"' April, 2003. published in the Gazette of India, extra ordinary, Part 11, Section 3.
Sub-section (ii). namely:—

111 the said Order, in paragraph 1, for the words 'Tor a period of nineteen years and eight months", the
words "for a period of twenty one years and eight months" shall be substituted.

[F. No. Z-20018/1/1999-CPA]

NARESH PAL GANGWAR, Additional Secy.

Note: The principal Order was published in the Gazette of India, extra ordinary, Part H. Section 3, sub-section (11)
vide number S.O. 489(E), dated the 30lh April. 2003 and subsequently amended vide numbers S.O.56(E).
dated the NthJanuary. 2005, S.O. 253(E), dated the 19th February, 20O7, S.0.1539(E), dated the 24thJune.
2008, S.O.3303(E). dated the 29th December, 2009, S.O. 2866(B), dated the 27th December, 201 1. S.O.
3822(E), dated the 27th December, 2013, S.O. 3553(E), dated the 30th December. 2015. S.O. 36 (E), dated the
4"' January, 2017 and S.O. 4640(E). dated the 22nd December, 2020.

Uploaded by Hte, of Printing at ("lovcrnmcnt oflndia Press. Ring Road. Mayapuri, New Delhi-1 10064
and I'tibiishcd b> the ( onlroiler orPtihlicaiions. Delhi-1 10054, ALQK KUMAR '
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744518/2022/CP ^ ^
jfiVyVS-tAlvM S (3^ )

IN THE SUPREME COURT OF INDIA

CIVIL ORIGINAL JURISDICTION

INTERLOCUTORY APPLICATION NO. 103908 OF 2019

m

WRIT PETITION (CIVIL) NO. 13381 OF 1984

M. C. MEHTA PETITIONER

VERSUS

UNION OF INDIA & OTHERS RESPONDENT(S)

WITH

INTERLOCUTORY APPLICATION NOS. 87792 AND 105655 OF 2019

m

WRIT PETITION (CIVIL) NO. 13381 OF 1984

AND

INTERLOCUTORY APPLICATION NOS. 87790 AND 105652 OF 2019

m

WRIT PETITION fCIVIL) NO. 13381 OF 1984

ORDER

I.A. NO. 103908 OF 2019 :

This Interlocutory Application has been moved by the State of
Signatufe-Na^Verrrieo

Pradesh seeking clarification of this Court's order of 22 March 2018
Dsts 20»Jl2.06 ^
18:0«:5nSr
R8B«)n —J

directing Status Quo. We have heard Ms. Aishwarya Bhati, Additional

288



Q-17012/1/2022-CPA
744518/2022/CP

Advocate General and Mr. M.C. Mehta, the petitioner-in-person. We have

also perused our earlier Orders and the affidavit filed by the Commissioner,

Agra Division and Chairman, Taj Trapezium Zone Pollution (Prevention and

Control) Authority, Agra.

2. On 08 December 2017, this Court identified an urgent public

interest in preparing a future-oriented comprehensive Vision Plan to

preserve the Taj and its environs, being the Taj Trapezium Zone (for short,

"TTZ") which is spread over six districts of Uttar Pradesh and one district

(Bharatpur) in Rajasthan. Directions were issued to undertake such

exercise with consultation of all stake holders as well as experts in heritage

(both cultural and historical), environment, wildlife and pollution-

prevention. Consultation with civil society was also mandated, including

with Mr. M.C. Mehta who has dedicated numerous decades to protecting

the Taj.

3. Thereafter on 22 March 2018, learned counsel for Uttar

Pradesh submitted that a vision document was likely to be prepared in

consultation with the School of Planning and Architecture and that a

Project Committee had been constituted for such purpose. This information

was directed to be conveyed to Mr. Mehta along with the terms of reference

of the Committee so that he could suggest requisite modifications and

solutions.
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4. Since learned counsel for Uttar Pradesh informed that a first

draft of the vision document would take approximately four months, this

Court directed that "Until then, there will be a status quo in the Taj

Trapezium Zone (TTZ)"

5. While seeking clarification of the above reproduced status quo

order, it has been stated by the State of U.P. that the first draft of the vision

document prepared by the School of Planning and Architecture, New Delhi

was filed with the Registry on 24 July 2018. Thereafter, the matter was

heard on 13 February 2019 when the State Government was allowed to give

its suggestions within four weeks, which were so submitted on 03 April

2019. It has been further explained to us how various authorities are

facing difficulties in deciding such environmental clearances, causing

hardship to both the State Government and the public.

6. Learned Counsel for Uttar Pradesh thus submits that in view of

compliance of the ̂ conditional' status quo order, the State Government and

other statutory authorities may now be permitted to grant environmental

clearances which are necessary for providing essential public facilities

including drinking water supply, sewerage treatment plant, drainage

system, solid waste disposal, Common Effluent Treatment Plant, Bio

Medical Waste Treatment Facility, and Waste to Energy Plants etc.

7. In light of the aforementioned amenities being crucial for
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7^

securing basic living conditions of TTZ's residents, we are of the opinion

that there need not be any impediment for granting necessary clearances

for the same. We are conscious of the fact that citizens have a fundamental

right to such essential amenities: and how counter-intuitively, not allowing

construction of such basic infrastructure can itself create new polluting

waste and threaten the environment.

8. As regards permission for establishing non-polluting industrial

units, it appears to us that only those small, micro and macro level

industries which are both non-polluting and eco-friendly and which have

necessary clearances from all statutory authorities as well as concurrence

of the Central Empowerment Committee and NEERI, can be set-up within

the notified industrial area.

9. We, thus, clarify that since the interim order dated 22"^ March

2018 directing maintenance of status quo was passed to ensure timely

submission of the Vision Plan by the State of U.P. and the said direction

already stands complied with, there shall be no impediment for the

authorities to consider pending environmental clearances which are

necessary to secure essential amenities within TTZ. Simultaneously, the

State and other statutory authorities are free to consider requests for

relocating eco-friendly non-polluting industrial units, subject to them

meticulously complying with environmental laws and all norms/conditions
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laid down by this Court (including those in the main judgment of SO"'

December 1996). Concurrence with the Central Empowerment Committee

and opinion of NEERI shall also be necessary before according such

permission.

10. There shall, however, be an embargo on granting clearances to

and/or shifting of any heavy industry until a final decision is taken on the

vision document. The interlocutory application is accordingly disposed in

above terms.

I.A. NOS. 87790. 87792. 105655 & 105652 OF 2019 :

11. In view of the order passed by us separately in lA No. 103908

of 2019, the instant interlocutory applications are disposed with a direction

that let appropriate decisions be taken on the applicant industries'

applications strictly as per law and prescribed norms within six weeks.

CJI.

(S. A. BOBDE)

J.

(B.R. GAVAI)

J.

(SURYA KANT)

NEW DELHI

DATED : 06.12.2019
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ITEM NO.1501 COURT NO.l SECTION PIL-W

{ For orders)
SUPREME COURT OF INDIA

RECORD OF PROCEEDINGS

lA 87790/2019,87792/2819,163988/2619,185652/2019,105655/2019, in Writ
Petition(s)(Civil) No(s). 13381/1984

M.C. MEHTA Petitioner(s)

VERSUS

UNION OF INDIA & ORS. Respond0nt(s)

([ HEARD BY ; HON. THE CHIEF JUSTICE, HON. B.R. GAVAI AND HON. SURYA
KANT, JJ. ]

lA No. 87792/2819 - APPROPRIATE ORDERS/DIRECTIONS

lA No. 183908/2819 - CLARIFICATION/DIRECTION

lA No. 185652/2819 - EXEMPTION FROM FILING O.T.

lA No. 185655/2819 - EXEMPTION FROM FILING O.T.

lA No. 87790/2019 - INTERVENTION/IMPLEADMENT)

Date : 06-12-2019 These matters were called on for

pronouncement of judgment today.

Counsel for the parties :

Mr. M.C. Mehta, In Person (NP)

Mr. A.D.N. Rao, Adv.

Ms. Aiswarya Bhati, Sr. Adv.
Mr. Rajeev Kufmar Dubey, Adv.
Mr. Kamlendra Mishra, Adv.

Mr. Praveen Swarup, Adv.

Mr. Vijay Panjawani, Adv.

Mr. G.S. Makker, Adv.

Order in the aforementioned applications was
pronounced.

I.A. No. 183908/2819

I.A. No. 103988/2819 is disposed of in terms
of the signed order.

I.A. No. 87798. 87792. 185655 & 185652/2019

In view of the order passed in lA No.
103908/2019, the instant applications are disposed of
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with a direction that let appropriate decisions be taken
on the applicant industries' applications strictly as
per law and prescribed norms within six weeks.

[ CHARANJEET KAUR ] [ INDU KUMARI POKHRIYAL ]
A.R.-CUM-P.S. ASSTT. REGISTRAR

[ Signed order is placed on the file ]
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ITEM NO.l COURT NO.5 SECTION PIL-W

SUPREME COURT OF INDIA

RECORD OF PROCEEDINGS

Writ Petition(Civil) No.13381/1984

M.C. MEHTA

VERSUS

UNION OF INDIA & ORS.

Petitioner(s)

Respondent(s)

((1) lA NO. 42482/2020 (APPLN. FOR MODIFICATION OF ORDER DT.
06.12.2019 ON BEHALF OF STATE OF U.P.)(2) lA NO. 577/2017 AND 20441
AND 20444/2021 (APPLNS. FOR PERMISSION REGARDING CUTTING OF TREES,
PERMISSION TO FILE ADDL. AFFIDAVIT AND EXEMPTION FROM FILING O.T.

ON BEHALF OF PUBLIC WORKS DEPTT, STATE OF U.P.)(3) lA NOS. 70309
AND 70312/2021 (APPLNS. FOR PERMISSION FOR FELLING OF TREES AND
EXEMPTION FROM FILING O.T. ON BEHALF OF STATE OF U.P.)"ONLY" IN
W.P. (C) NO. 13381/1984 ARE LISTED."ONLY" NAMES OF THE FOLLOWING
ADVOCATES MAY BE TREATED TO HAVE BEEN SHOWN IN THE LIST.PETITIONER-
IN-PERSONMR. A.D.N. RAO,MR. AMRISH KUMAR,MR. M.K. MARORIA,MR. G.S.
MAKKER, MR. VIJAY PANJWANI, MR. KAMLENDRA MISHRA, MR.ANKUR PRAKASH,
MR. L.R. SINGH, ADVOCATES)

Date : 08-12-2021 This petition was called on for hearing today.

CORAM

HON'BLE MR. JUSTICE L. NAGESWARA RAO
HON'BLE MR. JUSTICE B.R. GAVAI

HON'BLE MRS. JUSTICE B.V. NAGARATHNA

For Petitioner(s)

For Respondent(s)

Signa

D  by
CharanfMt Mlvir
Date: 20M2 13

Mr. Annam D. N. Rao, AOR (Amicus Curiae)

Petitioner-in-person

Applicant-in-person, AOR

Mr. Atishi Dipankar, AOR

Mr. Tushar Mehta, Ld. SG
Ms. Aishwarya Bhati, Ld. ASG
Mr. Saurabh Mishra, Adv.
Mr. Aditya Mishra, Adv.
Mr. D.L.Chidananda Adv.

Ms. Suhasini Sen Adv.

Ms. S.S.Rebello, Adv.
Ms. Kanu Aggarwal,Adv.
Ms. Archana Pathak Dave,Adv.
Mr. Gurmeet Singh Makker, AOR
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 28th March. 2016

G.S.R- 343(E).—Whereas the Bio-Medical Waste (Management and Handling) Rules, 1998 was published vide
notification number S.O. 630 (E) dated the 20"^ July. 1998, by the Government of India in the erstwhile Ministry of
Environment and Forests, provided a regulatory frame work for management of bio-medical waste generated in the
country;

And whereas, to implement these rules more effectively and to improve the collection, segregation, processing,
treatment and disposal of these bio-medical wastes in an environmentally sound management thereby, reducing the bio-
medical waste generation and its impact on the environment, the Central Government reviewed the existing rules;

And whereas, in exercise of the powers conferred by sections 6, 8 and 25 of the Environment (Protection) Act,
1986 (29 of 1986), the Central Government published the draft rules in the Gazette vide number G.S.R. 450 (E). dated
the 3"" June. 2015 inviting objections or suggestions from the public within sixty days from the date on which copies of
the Gazette containing the said notification were made available to the public;

And whereas, the copies of the Gazette containing the said draft rules were made available to the public on the
3"^ June, 2015;

And whereas, the objections or comments received within the specified period from the public in respect of the
said draft rules have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by section 6, 8 and 25 of the Environment (Protection) Act,
1986 (29 of 1986). and in supersession of the Bio-Medical Waste (Management and Handling) Rules. 1998. except as
respects things done or omitted to be done before such suppression, the Central Government hereby makes the following
rules, namely;-

1. Short title and commencement.- (1) these rules may be called the Bio-Medical Waste Management Rules. 2016.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Application.-

(1) These rules shall apply to all persons who generate, collect, receive, store, transport, treat, dispose, or handle bio
medical waste in any form including hospitals, nursing homes, clinics, dispensaries, veterinary institutions, animal
houses, pathological laboratories, blood banks, ayush hospitals, clinical establishments, research or educational
institutions, health camps, medical or surgical camps, vaccination camps, blood donation camps, first aid rooms of
schools, forensic laboratories and research labs.

(2). These rules shall not apply to.-

(a) radioactive wastes as covered under the provisions of the Atomic Energy Act, 1962(33 of 1962) and the
rules made there under;

(b) hazardous chemicals covered under the Manufacture. Storage and Import of Hazardous Chemicals Rules,
1989 made under the Act;
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(c) solid wastes covered under the Municipal Solid Waste (Management and Handling) Rules, 2000 made
under the Act;

(d) the lead acid batteries covered under the Batteries (Management and Handling) Rules, 2001 made under
the Act;

(e) hazardous wastes covered under the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008 made under the Act;

(f) waste covered under the e-Waste (Management and Handling) Rules, 2011 made under the Act; and

(g) hazardous micro organisms, genetically engineered micro organisms and cells covered under the
Manufacture, Use. Import. Export and Storage of Hazardous Microorganisms, Genetically Engineered
Micro organisms or Cells Rules. 1989 made under the Act.

3. Definitions.- In these rules, unless the context otherwise requires, -

(a) "Act" means the Environment (Protection) Act. 1986 (29 of 1986);

(b) "animal house" means a place where animals are reared or kept for the purpose of experiments or testing:

(c) "authorisation" means permission granted by the prescribed authority for the generation, collection, reception,
storage, transportation, treatment, processing, disposal or any other form of handling of bio-medical waste in
accordance with these rules and guidelines issued by the Central Government or Central Pollution Control Board
as the case may be;

(d) "authorised person" means an occupier or operator authorised by the prescribed authority to generate, collect,
receive, store, transport, treat, process, dispose or handle bio-medical waste in accordance with these rules and the
guidelines issued by the Central Government or the Central Pollution Control Board, as the case may be;

(e) "biological" means any preparation made from organisms or micro-organisms or product of metabolism and
biochemical reactions intended for use in the diagnosis, immunisation or the treatment of human beings or animals
or in research activities pertaining thereto;

(f) "bio-medical waste" means any waste, which is generated during the diagnosis, treatment or immunisation of
human beings or animals or research activities pertaining thereto or in the production or testing of biological or in
health camps, including the categories mentioned in Schedule I appended to these rules;

(g) "bio-medical waste treatment and disposal facility" means any facility wherein treatment, disposal of bio-medical
waste or processes incidental to such treatment and disposal is carried out. and includes common bio-medical
waste treatment facilities:

(h) "Form" means the Form appended to these rules;

(i) "handling" in relation to bio-medical waste includes the generation, sorting, segregation, collection, use, storage,
packaging, loading, transportation, unloading, processing, treatment, destruction, conversion, or offering for sale,
transfer, disposal of such waste;

(j) "health care facility" means a place where diagnosi.<, treatment or immunisation of human beings or animals is
provided irrespective of type and size of health treatment system, and research activity pertaining thereto;

(k) "major accident" means accident occurring while handling of bio-medical waste having potential to affect large
ma.s.se,s of public and includes toppling of the truck carrying bio-medical waste, accidental release of bio-medical
waste in any water body but exclude accidents like needle prick injuries, mercury spills:

(1) "management" includes all steps required to ensure that bio- medical waste is managed in such a manner as to
protect health and environment against any adverse effects due to handling of such waste;

(m) "occupier" means a person having administrative control over the institution and the premises generating bio-
medical waste, which includes a hospital, nursing home, clinic, dispensary, veterinary institution, animal house,
pathological laboratory, blood bank, health care facility and clinical establishment, irrespective of their system of
medicine and by whatever name they are called:

(n) "operator of a common bio-medical waste treatment facility" means a person who owns or controls a Common
Bio-medical Waste Treatment Facility (CBMWTF) for the collection, reception, storage, transport, treatment,
disposal or any other form of handling of bio-medical waste;

(o) "prescribed authority" means the State Pollution Control Board in respect of a State and Pollution Control
Committees in respect of an Union territory;

(p) "Schedule" means the Schedule appended to these rules.
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4. Duties of the Occupier.- It shall be the duty of every occupier to

la) take all necessary steps to ensure that bio-medical waste is handled without any adverse effect to human health

and the environment and in accordance with these rules;

(b) make a provision within the premises for a safe, ventilated and secured location for storage of segregated
biomedical waste in colored bags or containers in the manner as specified in Schedule I, to ensure that there

shall be no secondary handling, pilferage of recyclables or inadvertent scattering or spillage by animals and the
bio-medical waste from such place or premises shall be directly transported in the manner as prescribed in
these rules to the common bio-medical waste treatment facility or for the appropriate treatment and disposal,

as the case may be, in the manner as prescribed in Schedule I;

(c) pre-treat the laboratory waste, microbiological waste, blood samples and blood bags through disinfection or
sterilisation on-site in the manner as prescribed by the World Health Organisation (WHO) or National AIDs
Control Organisation (NACO) guidelines and then sent to the common bio-medical waste treatment facility for

final disposal;

(d) phase out use of chlorinated plastic bags, gloves and blood bags within two years from the date of notification of
these rules;

(e) dispose of solid waste other than bio-medical waste in accordance with the provisions of respective waste
management rules made under the relevant laws and amended from time to time;

(f) not to give treated bio-medical waste with municipal solid waste;

(g) provide training to all its health care workers and others, involved in handling of bio medical waste at the time of
induction and thereafter at least once every year and the details of training programmes conducted, number of
personnel trained and number of personnel not undergone any training shall be provided in the Annual Report;

(h) immunise all its health care workers and others, involved in handling of bio-medical waste for protection against
diseases including Hepatitis B and Tetanus that are likely to be transmitted by handling of bio-medical waste, in
the manner as prescribed in the National Immunisation Policy or the guidelines of the Ministry of Health and
Family Welfare issued from time to time;

(i) establish a Bar- Code System for bags or containers containing bio-medical waste to be sent out of the premises
or place for any purpose within one year from the date of the notification of these rules;

(j) ensure segregation of liquid chemical waste at source and ensure pre-treatment or neutralisation prior to mixing
with other effluent generated from health care facilities;

(k) ensure treatment and disposal of liquid waste in accordance with the Water (Prevention and Control of
Pollution) Act, 1974 ( 6 of 1974);

(I) ensure occupational safety of all its health care workers and others involved in handling of bio-medical waste by
providing appropriate and adequate personal protective equipments;

(m) conduct health check up at the time of induction and at least once in a year for all its health care workers and
others involved in handling of bio- medical waste and maintain the records for the same;

(n) maintain and update on day to day basis the bio-medical waste management register and display the monthly
record on its website according to the bio-medical waste generated in terms of category and colour coding as
specified in Schedule I;

(o) report major accidents including accidents caused by fire hazards, blasts during handling of bio-medical waste
and the remedial action taken and the records relevant thereto, (including nil report) in Form I to the prescribed
authority and also along with the annual report;

(p) make available the annual report on its web-site and all the health care facilities shall make own website within
two years from the date of notification of these rules;

(q) inform the prescribed authority immediately in case the operator of a facility does not collect the bio-medical
waste within the intended time or as per the agreed time;

(r) establish a system to review and monitor the activities related to bio-medical waste management, either
through an existing committee or by forming a new committee and the Committee shall meet once in every six
months and the record of the minutes of the meetings of this committee shall be submitted along with the
annual report to the prescribed authority and the healthcare establishments having less than thirty beds shall

52;
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designate a qualified person to review and monitor the activities relating to bio-medical waste management
within that establishment and submit the annual report;

(s) maintain all record for operation of incineration, hydro or autoclaving etc., for a period of five years;

(t) existing incinerators to achieve the standards for treatment and disposal of bio-medical waste as specified in

Schedule II for retention time in secondary chamber and Dioxin and Furans within two years from the date of
this notification,

5. Duties of the operator of a common bio-medical waste treatment and disposal facUity.-It shall be the duty of
every operator to -

(a) take all necessary steps to ensure that the bio-medical waste collected from the occupier is transported, handled,
stored, treated and disposed of, without any adverse effect to the human health and the environment, in
accordance with these rules and guidelines issued by the Central Government or. as the case may be. the central
pollution control board from time to time;

(b) ensure timely collection of bio-medical waste from the occupier as prescribed under these rules;

(c) establish bar coding and global positioning system for handling of bio- medical waste within one year;

(d) inform the prescribed authority immediately regarding the occupiers which are not handing over the segregated
bio-medical waste in accordance with these rules;

(e) provide training for all its workers involved in handling of bio-medical waste at the time of induction and at least
once a year thereafter:

(f) assist the occupier in training conducted by them for bio-medical waste management;

(g) undertake appropriate medical examination at the time of induction and at least once in a year and immunise all its
workers involved in handling of bio-medical waste for protection against diseases, including Hepatitis B and
Tetanus, that are likely to be transmitted while handling bio-medical waste and maintain the records for the same;

(h) ensure occupational safety of all its workers involved in handling of bio-medical waste by providing appropriate
and adequate personal protective equipment;

(i) report major accidents including accidents caused by fire hazards, blasts during handling of bio-medical waste
and the remedial action taken and the records relevant thereto, (including nil report) in Form I to the prescribed
authority and also along with the annual report;

(j) maintain a log book for each of its treatment equipment according to weight of batch; categories of waste treated;
time, date and duration of treatment cycle and total hours of operation;

(k) allow occupier , who are giving waste for treatment to the operator, to see whether the treatment is canied out as
per the rules;

(1) shall display details of authorisation, treatment, annual report etc on its web-site;

(m) after ensuring treatment by autoclaving or microwaving followed by mutilation or shredding, whichever is
applicable, the recyclables from the treated bio-medical wastes such as plastics and glass, shall be given to
recyclers having valid consent or authorisation or registration from the respective State Pollution Control Board or
Pollution Control Committee:

(n) supply non-chlorinated plastic coloured bags to the occupier on chargeable basis, if required;

(o) common bio-medical waste treatment facility shall ensure collection of biomedical waste on holidays also;

(p) maintain all record for operation of incineration, hydroor autoclaving for a period of five years; and

(q) upgrade existing incinerators to achieve the standards for retention time in secondary chamber and Dioxin and
Furans within two years from the date of this notification.

6. Duties of authorities.-The Authority specified in column (2) of Schedule-Ill shall perform the duties as specified
in column (3) thereof in accordance with the provisions of these rules.

7. Treatment and disposal.- (1) Bio-medical waste shall be treated and disposed of in accordance with Schedule I.
and in compliance with the standards provided in Schedule-II by the health care facilities and common bio-medical waste
treatment facility.

(2) Occupier shall hand over segregated waste as per the Schedule-I to common bio-medical waste treatment
facility for treatment, processing and final disposal;

Provided that the lab and highly infectious bio-medical waste generated shall be pre-treated by equipment like
autoclave or microwave.
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(3) No occupier shall establish on-site treatment and disposal facility, if a service of common bio-medical waste

treatment facility is available at a distance of seventy-five kilometer.

(4) In cases where service of the common bio-medical waste treatment facility is not available, the Occupiers shall

set up requisite biomedical waste treatment equipment like incinerator, autoclave or microwave, shredder prior to

commencement of its operation, as per the authorisation given by the prescribed authority.

(5) Any person including an occupier or operator of a common bio medical waste treatment facility, intending to

use new technologies for treatment of bio medical waste other than those listed in Schedule I shall request the

Central Government for laying down the standards or operating parameters.

(6) On receipt of a request referred to in sub-rule (5), the Central Government may determine the standards and

operating parameters for new technology which may be published in Gazette by the Central Government.

(7) Every operator of common bio-medical waste treatment facility shall set up requisite biomedical waste

treatment equipments like incinerator, autoclave or microwave, shredder and effluent treatment plant as a

part of treatment, prior to commencement of its operation.

(8) Every occupier shall phase out use of non-chlorinated plastic bags within two years from the date of

publication of these rules and after two years from such publication of these rules, the chlorinated plastic bags

shall not be used for storing and transporting of bio-medical waste and the occupier or operator of a common

bio-medical waste treatment facility shall not dispose of such plastics by incineration and the bags used for

storing and transporting biomedical waste shall be in compliance with the Bureau of Indian Standards. Till the

Standards are published, the carry bags shall be as per the Plastic Waste Management Rules, 2011.

(9) After ensuring treatment by autoclaving or microwaving followed by mutilation or shredding, whichever is

applicable, the recyclables from the treated bio-medical wastes such as plastics and glass shall be given to

such recyclers having valid authorisation or registration from the respective prescribed authority.

(10) The Occupier or Operator of a common bio-medical waste treatment facility shall maintain a record of

recyclable wastes referred to in sub-rule (9) which are auctioned or sold and the same shall be submitted to

the prescribed authority as part of its annual report. The record shall be open for inspection by the prescribed

authorities.

(11) The handling and disposal of all the mercury waste and lead waste shall be in accordance with the respective

rules and regulations.

8. Segregation, packaging, transportation and storage.-(l) No untreated bio-medical waste shall be mixed with

other wastes.

(2) The bio-medical waste shall be segregated into containers or bags at the point of generation in accordance
with Schedule I prior to its storage, transportation, treatment and disposal.

(3) The containers or bags referred to in sub-rule (2) shall be labeled as specified in Schedule TV.

(4) Bar code and global positioning system shall be added by the Occupier and common bio-medical waste
treatment facility in one year time.

(5) The operator of common bio-medical waste treatment facility shall transport the bio-medical waste from the
premises of an occupier to any off-site bio-medical waste treatment facility only in the vehicles having label as
provided in part 'A' of the Schedule IV along with necessary information as specified in part 'B' of the Schedule
IV.

(6) The vehicles used for transportation of bio-medical waste shall comply with the conditions if any stipulated by
the State Pollution Control Board or Pollution Control Committee in addition to the requirement contained in the
Motor Vehicles Act. 1988 (59 of 1988). if any or the rules made there under for transportation of such infectious
waste.

(7) Untreated human anatomical waste, animal anatomical waste, soiled waste and, biotechnology waste shall not be
stored beyond a period of forty -eight hours:

Provided that in case for any reason it becomes necessary to store such waste beyond such a period, the
occupier shall take appropriate measures to ensure that the waste does not adversely affect human health and the
environment and inform the prescribed authority along with the reasons for doing so.
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300



52i

743117/2022/HSM
44 THE GAZETTE OF INDIA: EXTRAORDINARY [PART U—SEC. 3(i)]

(8) Microbiology waste and all other clinical laboratory waste shall be pre-treated by sterilisation to Log 6 or
disinfection to Log 4. as per the World Health Organisation guidelines before packing and sending to the common
bio-medical waste treatment facility.

9. Prescribed authority.»(l) The prescribed authority for implementation of the provisions of these rules shall be
the State Pollution Control Boards in respect of States and Pollution Control Committees in respect of Union territories.

(2) The prescribed authority for enforcement of the provisions of these rules in respect of all health care
establishments including hospitals, nursing homes, clinics, dispensaries, veterinary institutions, animal houses,
pathological laboratories and blood banks of the Armed Forces under the Ministry of Defence shall be the
Director General. Armed Forces Medical Services, who shall function under the supervision and control of the
Ministry of Defence.

(3) The prescribed authorities shall comply with the responsibilities as stipulated in Schedule III of these rules.

10. Procedure for authorisation.-Every occupier or operator handling bio-medical waste, irrespective of the quantity
shall make an application in Form n to the prescribed authority i.e. State Pollution Control Board and Pollution
Control Committee, as the case may be, for grant of authorisation and the prescribed authority shall grant the
provisional authorisation in Form III and the validity of such authorisation for bedded health care facility and
operator of a common facility shall be synchronised with the validity of the consents.

(1) The authorisation shall be one time for non-bedded occupiers and the authorisation in such cases shall be deemed
to have been granted, if not objected by the prescribed authority within a i>eriod of ninety days from the date of
receipt of duly completed application along with such necessary documents.

(2) In case of refusal of renewal, cancellation or suspension of the authorisation by the prescribed authority, the
reasons shall be recorded in writing:

Provided that the prescribed authority shall give an opportunity of being heard to the applicant before
such refusal of the authorisation.

(3) Every application for authorisation shall be disposed of by the prescribed authority within a period of ninety days
from the date of receipt of duly completed application along with such necessary documents, failing which it shall
be deemed that the authorisation is granted under these rules.

(4) In case of any change in the bio-medical waste generation, handling, treatment and disposal for which
authorisation was earlier granted, the occupier or operator shall intimate to the prescribed authority about the
change or variation in the activity and shall submit a fresh application in Form II for modification of the
conditions of authorisation.

11. Advisory Commlttee.-(l) Every State Government or Union territory Administration shall constitute an Advisory
Committee for the respective State or Union territory under the chairmanship of the respective health secretary to oversee
the implementation of the rules in the respjective state and to advice any improvements and the Advisory Committee shall
include representatives from the Departments of Health. Environment, Urban Development. Animd Husbandry and
Veterinary Sciences of that State Government or Union territory Administration. State Pollution Control Board or
Pollution Control Committee, urban local bodies or local bodies or Municipal Corporation, representatives from Indian
Medical Association, common bio-medical waste treatment facility and non-governmental organisation.

(2) Notwithstanding anything contained in sub-rule (1), the Ministry of Defence shall constitute the Advisory
Committee (Defence) under the chairmanship of Director General of Health Services of Armed Forces consisting
of representatives from the Ministry of Defence. Ministry of Environment, Forest and Climate Change, Central
Pollution Control Board, Ministry of Health and Family Welfare, Armed Forces Medical College or Command
Hospital.

(3) The Advisory Committee constituted under sub-rule (1) and (2) shall meet at least once in six months and review
all matters related to implementation of the provisions of these rules in the State and Armed Forces Health Care
Facilities, as the case may be.

(4) The Ministry of Health and Defence may co-opt representatives from the other Governmental and non
governmental organisations having expertise in the field of bio-medical waste management.

12. Monitoring of implementation of the rules in health care facilities.- (1) The Ministry of Environment, Forest and
Climate Change shall review the implementation of the rules in the country once in a year through the State Health
Secretaries and Chairmen or Member Secretary of State Pollution Control Boards and Central Pollution Control Board
and the Ministry may also invite experts in the field of bio-medical waste management, if required.

(2) The Central Pollution Control Board shall monitor the implementation of these rules in respect of all the Armed
Forces health care establishments under the Ministry of Defence.
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(3) The Central Pollution Control Board along with one or more representatives of the Advisory Committee
constituted under sub-rule (2) of rule 11. may inspect any Armed Forces health care establishments after prior
intimation to the Director General Armed Forces Medical Services.

(4) Every State Government or Union territory Administration shall constitute District Level Monitoring Committee
in the districts under the chairmanship of District Collector or District Magistrate or Deputy Commissioner or
Additional District Magistrate to monitor the compliance of the provisions of these rules in the health care
facilities generating bio-medical waste and in the common bio-medical waste treatment and disposal facilities,
where the bio-medical waste is treated and disposed of.

(5) The District Level Monitoring Committee constituted under sub-rule (4) shall submit its report once in six months
to the State Advisory Committee and a copy thereof shall also be forwarded to State Pollution Control Board or
Pollution Control Committee concerned for taking further necessary action.

(6) The District Level Monitoring Committee shall comprise of District Medical Officer or District Health Officer,
representatives from State Pollution Control Board or Pollution Control Committee, Public Health Engineering
Department, local bodies or municipal corporation. Indian Medical Association, common bio-medical waste
treatment facility and registered non-govemmental organisations working in the field of bio-medical waste
management and the Committee may co-opt other members and experts, if necessary and the Disuict Medical
Officer shall be the Member Secretary of this Committee.

13. Annual report.-(l) Every occupier or operator of common bio-medical waste treatment facility shall submit an
annual report to the prescribed authority in Form-IV. on or before the 30''' June of every year.

(2) The prescribed authority shall compile, review and analyse the information received and send this information to
the Central Pollution Control Board on or before the 3U' July of every year.

(3) The Central Pollution Control Board shall compile, review and analyse the information received and send this
information, along with its comments or suggestions or observations to the Ministry of Environment. Forest and
Climate Change on or before 31" August every year.

(4) The Annual Reports shall also be available online on the websites of Occupiers. State Pollution Control Boards
and Central Pollution Control Board.

14. Maintenance of records.-(1) Every authorised person shall maintain records related to the generation,
collection, reception, storage, transportation, treatment, disposal or any other form of handling of bio-medical
waste, for a period of five years, in accordance with these rules and guidelines issued by the Central Government
or the Central Pollution Control Board or the prescribed authority as the case may be.

(2) All records shall be subject to inspection and verification by the prescribed authority or the Ministry of
Environment, Forest and Climate Change at any time.

15. Accident reporting.- (1) In case of any major accident at any institution or facility or any other site while
handling bio-medical waste, the authorised person shall intimate immediately to the prescribed authority about such
accident and forward a report within twenty-four hours in writing regarding the remedial steps taken in Form I.

(2) Information regarding all other accidents and remedial steps taken shall be provided in the annual report in
accordance with rule 13 by the occupier.

16. Appeal.-(l) Any person aggrieved by an order made by the prescribed authority under these rules may. within a
period of thirty days from the date on which the order is communicated to him. prefer an appeal in Form V to the
Secretary (Environment) of the State Government or Union territory administration .

(2) Any person aggrieved by an order of the Director General Armed Forces Medical Services under these rules may.
within thirty days from the date on which the order is communicated to him, prefer an appeal in Form V to the
Secretary. Ministry of Environment, Forest and Climate Change.

(3) The authority referred to in sub-para (1) and (2) as the case may be, may entertain the appeal after the expiry of
the said period of thirty days, if it is satisfied that the appellant was prevented by sufficient cause from filing the
appeal in time.

(4) The appeal shall be disposed of within a period of ninety days from the date of its filing.

17. Site for common bio-medical waste treatment and disposal facility.-(1) Without prejudice to rule 5 of
these rules, the depanment in the business allocation of land assignment shall be responsible for providing suitable site
for setting up of common biomedical waste treatment and disposal facility in the State Government or Union temtory
Administration.
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(2) The selection of site for setting up of such facility shall be made in consultation with the prescribed authority,
other stakeholders and in accordance with guidelines published by the Ministry of Environment. Forest and
Climate Change or Central Pollution Control Board.

18. Liability of the occupier, operator of a facility.- (1) The occupier or an operator of a common bio-medical
waste treatment facility shall be liable for aU the damages caused to the environment or the public due to improper
handling of bio- medical wastes.

(2) The occupier or operator of common bio-medical waste treatment facility shall be liable for action under section 5
and section 15 of the Act, in case of any violation.

SCHEDULE I

[See rules 3 (e), 4(b), 7(1). 7(2), 7(5), 7 (6) and 8(2)]

Part-1

Biomedical wastes categories and their segregation, collection, treatment, processing and disposal
options

Category

(1)

Yellow

Type of Waste

(2)

(a) Human Anatomical

Waste:

Human tissues, organs,
body parts and fetus below
the viability period (as per
the Medical Termination of

Pregnancy Act 1971,
amended from time to

time).

(b)Animal
Waste:

Anatomical

Experimental animal
carcasses, body parts,
organs, tissues, including
the waste generated from
aitimals used in experiments
or testing in veterinary
hospitals or colleges or
animal houses.

(c) Soiled Waste:

Items contaminated with

blood, body fluids like
dressings, plaster casts,
cotton swabs and bags
containing residual or
discarded blood and blood

components.

Type of Bag or
Container to be

used

(3)

Yellow coloured

non-chlorinated

plastic bags

Treatment and Disposal options

(4)

Incineration or Plasma Pyrolysis or deep
burial

Incineration or Plasma Pyrolysis or deep
burial

In absence of above facilities, autoclaving or

micro-waving/ hydroclaving followed by
shredding or mutilation or combination of

sterilization and shredding. Treated waste to

be sent for energy recovery.
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(d) Expired or Discarded
Medicines: Pharmaceutical

waste like antibiotics,

cytotoxic drugs including
all items contaminated with

cytotoxic drugs along with
glass or plastic ampoules,
vials etc.

(e) Chemical Waste:

Chemicals used in

production of biological and
used or discarded

disinfectants.

Yellow coloured

non-chlorinated

plastic bags or
containers

Yellow coloured

containers or non-

chlorinated plastic
bags

Expired 'cytotoxic drugs and items
contaminated with cytotoxic drugs to be
returned back to the manufacturer or supplier
for incineration at temperature > 1200 ̂ C or to
common bio-medical waste treatment facility
or hazardous waste treatment, storage and
disposal facility for incineration at >1200''C
Or Encapsulation or Plasma Pyrolysis at
>1200''C.

All other discarded medicines shall be either

sent back to manufacturer or disposed by
incineration.

Disposed of by incineration or Plasma
Pyrolysis or Encapsulation in hazardous
waste treatment, storage and disposal facility.

(f) Chemical Liquid
Waste:

Liquid waste generated due
to use of chemicals in

production of biological and
used or discarded

disinfectants. Silver X-ray
film developing liquid.

Separate collection
system leading to
effluent treatment

system

After resource recovery, the chemical liquid
waste shall be pre-treated before mixing with
other wastewater. The combined discharge
shall conform to the discharge norms given in
Schedule- m.

discarded

infected

aspirated
fluids, liquid
laboratories

Formalin,

secretions,

body
from

and floor

washings, cleaning, house
keeping and disinfecting
activities etc.

(g) Discarded linen,
mattresses, beddings
contaminated with blood or

body fluid.

Non-chlorinated

yellow plastic bags
or suitable packing
material

Non- chlorinated chemical disinfection

followed by incineration or Plazma Pyrolysis
or for energy recovery.

In absence of above facilities, shredding or
mutilation or combination of sterilization and

shredding. Treated waste to be sent for energy
recovery or incineration or Plazma Pyrolysis.

(h) Microbiology,
Biotechnology and other
clinical laboratory waste:

Blood bags. Laboratory
cultmes, stocks or

specimens of micro
organisms, live or
attenuated vaccines, human

and animal cell cultures

used in research, industrial

laboratories, production of

Autoclave safe

plastic bags or
containers

Pre-treat to sterilize with non-chlorinated

chemicals on-site as per National AIDS
Control Organisation or World Health
Organisation guidelines thereafter for
Incineration.
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biological, residual toxins,
dishes and devices used for

cultures.

Contaminated

(Recyclable)
Waste

(a) Wastes generated from
disposable items such as
tubing, bottles, intravenous
tubes and sets, catheters,

urine bags. syringes
(without needles and fixed
needle syringes) and
vaccutainers with their

needles cut) and gloves.

Waste sharps including
Metals:

Needles, syringes with
fixed needles, needles from

needle tip cutter or burner,
scalpels, blades, or any
other contaminated sharp
object that may cause
puncture and cuts. This
includes both used,

discarded and contaminated

metal sharps

(a) Glassware:

Broken or discarded and

contaminated glass
including medicine vials
and ampoules except those
contaminated with

cytotoxic wastes.

(b) Metallic

Implants

Body

Red coloured non-

chlorinated plastic
bags or containers

Puncture proof.
Leak proof,
tamper proof
containers

Cardboard boxes

with blue colored

marking

Cardboard boxes

with blue colored

marking

Autcclaving or micro-waving/ hydroclaving

followed by shredding or mutilation or

combination of sterilization and shredding.

Treated waste to be sent to registered or

authorized recyclers or for energy recovery or

plastics to diesel or fuel oil or for road

making, whichever is possible.

Plastic waste should not be sent to landfill

sites.

Autoclaving or Dry Heat Sterilization
followed by shredding or mutilation or
encapsulation in metal container or cement
concrete: combination of shredding cum
autoclaving; and sent for final disposal to iron
foundries (having consent to operate from the
State Pollution Control Boards or Pollution

Control Committees) or sanitary landfill or
designated concrete waste sharp pit.

Disinfection (by soaking the washed glass
waste after cleaning with detergent and
Sodium Hypochlorite treatment) or through
autoclaving or microwaving or hydroclaving
and then sent for recycling.

Disposal by deep burial is permitted only in rural or remote areas where there is no access to common bio-
medical waste treatment facility. This will be carried out with prior approval from the prescribed authority and
as per the Standards specified in Schedule-Ill. The deep burial facility shall be located as per the provisions and
guidelines issued by Central Pollution Control Board from time to time.

Part -2

(1) All plastic bags shall be as per BIS standards as and when published, till then the prevailing Plastic Waste
Management Rules shall be applicable.

(2) Chemical treatment using at least 10% Sodium Hypochlorite having 30% residual chlorine for twenty minutesor
any other equivalent chemical reagent that should demonstrate Logi(j4 reduction efficiency for microorgaiusms as
given in Schedule- III.

(3) Mutilation or shredding must be to an extent to prevent unauthorized reuse.

305



531

743117/2022/HSM
[W\ 3(i)] 4^

(4) There will be no chemical pretreatment before incineration, except for microbiological, lab and highly infectious
waste.

(5) Incineration ash (ash from incineration of any bio-medical waste) shall be disposed through hazardous waste
treatment, storage and disposal facility, if toxic or hazardous constituents are present beyond the prescribed limits
as given in the Hazardous Waste (Management. Handling and Transboundary Movement) Rules, 2008 or as
revised from time to time.

(6) Dead Fetus below the viability period (as per the Medical Termination of Pregnancy Act 1971, amended from
time to time) can be considered as human anatomical waste. Such waste should be handed over to the operator
of common bio-medical waste treatment and disposal facility in yellow bag with a copy of the official Medical

Termination of Pregnancy certificate from the Obstetrician or the Medical Superintendent of hospital or
healthcare establishment.

(7) Cytotoxic drug vials shall not be handed over to unauthorised person under any circumstances. These shall be
sent back to the manufactures for necessary disposal at a single point. As a second option, these may be sent for

incineration at common bio-medical waste treatment and disposal facility or TSDFs or plasma pyrolys is at

temperature >1200 °C.

(8) Residual or discarded chemical wastes, used or discarded disinfectants and chemical sludge can be disposed at
hazardous waste treatment, storage and disposal facility. In such case, the waste should be sent to hazardous

waste treatment, storage and disposal facility through operator of common bio-medical waste treatment and
disposal facility only.

(9) On-site pre-treatment of laboratory waste, microbiological waste, blood samples, blood bags should be
disinfected or sterilized as per the Guidelines of World Health Organisation or National AIDS Control

Organisation and then given to the common bio-medical waste treatment and disposal facility.

(10) Installation of in-house incinerator is not allowed. However in case there is no common biomedical facility
nearby, the same may be installed by the occupier after taking authorisation from the State Pollution Control
Board.

(11) Syringes should be either mutilated or needles should be cut and or stored in tamper proof, leak proof and
puncture proof containers for sharps storage. Wherever the occupier is not linked to a disposal facility it shall be
the responsibility of the occupier to sterilize and dispose in the manner prescribed.

(12) Bio-medical waste generated in households during healthcare activities shall be segregated as per these rules
and handed over in separate bags or containers to municipal waste collectors. Urban Local Bodies shall have tie
up with the common bio-medical waste treatment and disposal facility to pickup this waste from the Material
Recovery Facility (MRF) or from the house hold directly, for final disposal in the manner as prescribed in this
Schedule.

SCHEDULE II

[See rule 4(t), 7(1) and 7(6)]

STANDARDS FOR TREATMENT AND DISPOSAL OF

BIO-MEDICALWASTES

1. STANDARDS FOR INCINERATION.-

All incinerators shall meet the following operating and emission standards-

A. Operating Standards

1). Combustion efficiency (CE) shall be at least 99.00%.

2). The Combustion efficiency is computed as follows;

%C02

C.E. = - X 100

%C02 + % CO

3). The temperature of the primary chamber shall be a minimum of 800 and the secondary chamber shall be
minimum of 1050°C + or - SO^C.
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4). The secondary chamber gas residence time shall be at least two seconds.

B. Emission Standards

SI.

No.

Parameter Standards

(1) (2) (3) (4)

Limiting concentration in
mg Nm^ unless stated

Sampling Duration in minutes, unless
stated

1. Particulate matter 50 30 or INM' of sample volume,
whichever is more

2. Nitrogen Oxides NO and NO;
expressed asNO;

400 30 for online sampling or grab sample

3. HCl 50 30 or INM' of sample volume,
whichever is more

4. Total Dioxins and Furans O.lngTEQ/Nm' (at 11%
02)

8 hours or SNM'' of sample volume,
whichever is more

5. Hg and its compounds 0.05 2 hours or INM'' of sample volume,
whichever is more

C. Stack Height: Minimum stack height shall be 30 meters above the ground and shall be attached with the necessary
monitoring facilities as per requirement of monitoring of 'general parameters" as notified under the Environment
(Protection) Act. 1986 and in accordance with the Central Pollution Control Board Guidelines of Emission Regulation
Part-IU.

Note:

(a) The existing incinerators shall comply with the above within a period of two years from the date of the notification.

(b) The existing incinerators shall comply with the standards for Dioxins and Furans of 0.1ngTEQ/Nm\ as given below
within two years from the date of commencement of these rules.

(c) All upcoming common bio-medical waste treatment facilities having incineration facility or captive incinerator shall
comply with standards for Dioxins and Furans.

(d) The existing secondary combustion chambers of the incinerator and the pollution control devices shall be suitably
retrofitted, if necessary, to achieve the emission limits.

(e) Wastes to be incinerated shall not be chemically treated with any chlorinated disinfectants.

(f) Ash from incineration of biomedical waste shall be disposed of at common hazardous waste treatment and disposal
facility. However, it may be disposed of in municipal landfill, if the toxic metals in incineration ash are within the
regulatory quantities as defined under the Hazardous Waste (Management and Handling and Transboundary
Movement) Rules. 2008 as amended from time to time.

(g) Only low Sulphur fuel like Light Diesel Oil or Low Sulphur Heavy Stock or Diesel. Compressed Natural Gas.
Liquefied Natural Gas or Liquefied Petroleum Gas shall be used as fuel in the incinerator.

(h) The occupier or operator of a common bio-medical waste treatment facility shall monitor the stack gaseous emissions
(under optimum capacity of the incinerator) once in three months through a laboratory approved under the
Environment (Protection) Act. 1986 and record of such analysis results shall be maintained and submitted to the
prescribed authority. In case of dioxins and furans. monitoring should be done once in a year.

(i) The occupier or operator of the common bio-medical waste treatment facility shall install continuous emission
monitoring system for the parameters as stipulated by State Pollution Control Board or Pollution Control
Committees in authorisation and transmit the data real time to the servers at State Pollution Control Board or
Pollution Control Committees and Central Pollution Control Board.

(j) All monitored values shall be corrected to 11 "Tc Oxygen on dry basis.

(k) Incinerators (combustion chambers) shall be operated with such temperature, retention time and turbulence, as to
achieve Total Organic Carbon content in the slag and bottom ashes less than 3% or their loss on ignition shall be less
than 5% of the dry weight.
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(1) The occupier or operator of a common bio-medical waste incinerator shall use combustion gas analyzer to measure
CO2. CO and O2.

2. Operating and Emission Standards for Disposal by Plasma Pyrolysis or Gasification:

A. Operating Standards:

All the operators of the Plasma Pyrolysis or Gasification shall meet the following operating and emission standards:

1) Combustion Efficiency (CE) shall be at least 99.99%.

2) The Combustion Efficiency is computed as follows.

%C02 C.E =

X100

{%C02 + %C0)

3) The temperature of the combustion chamber after plasma gasification shall be 1050 ± 50 ° C with gas
residence time of at least 2(two) second, with minimum 3 % Oxygen in the stack gas.

4) The Stack height should be minimum of 30 m above ground level and shall be attached with the necessary
monitoring facilities as per requirement of monitoring of 'general parameters* as notified under the Environment
(Protection) Act. 1986 and in accordance with the CPCB Guidelines of Emission Regulation Part-Ill.

B. Air Emission Standards and Air Pollution Control Measures

(i) Emission standards for incinerator, notified at 51 No.l above in this Schedule, and revised from time to time,
shall be applicable for the Plasma Pyrolysis or Gasification also.

(ii) Suitably designed air pollution control devices shall be installed or retrofitted with the 'Plasma Pyrolysis or
Gasification to achieve the above emission limits, if necessary.

(iii) Wastes to be treated using Plasma Pyrolysis or Gasification shall not be chemically treated with any
chlorinated disinfectants and chlorinated plastics shall not be treated in the system.

C. Disposal of Ash Vitrified Material: The ash or vitrified material generated from the 'Plasma Pyrolysis or
Gasification shall be disposed off in accordance with the Hazardous Waste (Management, Handling and Transboundary
Movement) Rules 2008 and revisions made thereafter in case the constituents exceed the limits prescribed under
Schedule II of the said Rules or else in accordance with the provisions of the Environment (Protection) Act, 1986,
whichever is applicable.

3. STANDARDS FOR AUTOCLAVING OF BIO-MEDICAL WASTE.-

The autoclave should be dedicated for the purposes of disinfecting and treating bio-medical waste.

(1) When operating a gravity flow autoclave, medical waste shall be subjected to:

(i) a temperature of not less than 121° C and pressure of 15 pounds per square inch (psi) for an autoclave residence
time of not less than 60 minutes; or

(ii) a temperature of not less than 135° C and a pressure of 31 psi for an autoclave residence time of not less than
45 minutes; or

(iii) a temperature of not less than 149° C and a pressure of 52 psi for an autoclave residence time of not less than
30 minutes.

(2) When operating a vacuum autoclave, medical waste shall be subjected to a minimum of three pre-vacuum
pulse to purge the autoclave of all air. The air removed during the pre-vacuum, cycle should be decontaminated by means
of HEPA and activated carbon filtration, steam treatment, or any other method to prevent release of pathogen. The waste
shall be subjected to the following;

(i) a temperature of not less than 121 °C and pressure of 15 psi per an autoclave residence time of not less than 45
minutes; or

(ii) a temperature of not less than 135°C and a pressure of 31 psi for an autoclave residence time of not less than
30 minutes;

(3) Medical waste shall not be considered as properly treated unless the time, temperature and pressure indicators
indicate that the required time, temperature and pressure were reached during the autoclave process. If for any reasons,
lime temperature or pressure indicator indicates that the required temperature, pressure or residence time was not
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reached, the entire load of medical waste must be autoclaved again until the proper temperature, pressure and residence
time were achieved.

(4) Recording of operational parameters: Each autoclave shall have graphic or computer recording devices which will
automatically and continuously monitor and record dates, time of day. load identification number and operating
parameters throughout the entire length of the autoclave cycle.

(5) Validation test for autoclave: The validation test shall use four biological indicator strips, one shall be used as a
control and left at room temperature, and three shall be placed in the approximate center of three containers with
the waste. Personal protective equipment (gloves, face mask and coveralls) shall be used when opening containers for the
purpose of placing the biological indicators. At least one of the containers with a biological indicator should be placed in
the most difficult location for steam to penetrate, generally the bottom center of the waste pile. The occupier or operator
shall conduct this test three consecutive times to define the minimum operating conditions. The temperature, pressure and
residence time at which all biological indicator vials or strips for three consecutive tests show complete inactivation of
the spores shall define the minimum operating conditions for the autoclave. After determining the minimum temperature,
pressure and residence time, the occupier or operator of a common biomedical waste treatment facility shall conduct this
test once in three months and records in this regard shall be maintained.

(6) Routine Test: A chemical indicator strip or tape that changes colour when a certain temperature is reached can be
used to verify that a specific temperamre has been achieved. It may be necessary to use more than one strip over the
waste package at different locations to ensure that the inner content of the package has been adequately autoclaved. The
occupier or operator of a common bio medical waste treatment facility shall conduct this test during autoclaving of each
batch and records in this regard shall be maintained.

(7) Spore testing: The autoclave should completely and consistently kill the approved biological indicator at the
maximum design capacity of each autoclave unit. Biological indicator for autoclave shall be
Geobacillusstearothermophilus spores using vials or spore Strips: with at least 1X10® spores. Under no circumstances
will an autoclave have minimum operating parameters less than a residence time of 30 minutes, a temperature less than
121° C or a pressure less than 15 psi. The occupier or operator of a common bio medical waste treatment and disposal
facility shall conduct this test at least once in every week and records in this regard shall be maintained.

4  STANDARDS OF MICROWAVING.-

(1) Microwave treatment shall not be used for cytotoxic, hazardous or radioactive wastes, contaminated animal
carcasses, body parts and large metal items.

(2) The microwave system shall comply with the efficacy test or routine tests and a performance guarantee may be
provided by the supplier before operation of the limit.

(3) The microwave should completely and consistently kill the bacteria and other pathogenic organisms that are
ensured by approved biological indicator at the maximum design capacity of each microwave unit. Biological indicators
for microwave shall be Bacillus atrophaeusspores using vials or spore strips with at least 1 x lO'^sporesper detachable
strip. The biological indicator shall be placed with waste and exposed to same conditions as the waste during a normal
treatment cycle.

5. STANDARDS FOR DEEP BURIAL.- (1) A pit or trench should be dug about two meters deep. It should be
half filled with waste, then covered with lime within 50 cm of the stuface, before filling the rest of the pit with soil.

(2) It must be ensured that animals do not have any access to burial sites. Covers of galvanised iron or wire meshes
may be used.

(3) On each occasion, when wastes are added to the pit, a layer of 10 cm of soil shall be added to cover the wastes.

(4) Burial must be performed under close and dedicated supervision.

(5) The deep burial site should be relatively impermeable and no shallow well should be close to the site.

(6) The pits should be distant from habitation, and located so as to ensure that no contamination occurs to surface
water or ground water. The area should not be prone to flooding or erosion.

(7) The location of the deep burial site shall be authorised by the prescribed authority.

(8) The institution .shall maintain a record of all pits used for deep burial.

(9) The ground water table level should be a minimum of six meters below the lower level of deep burial pit.

6. STANDARDS FOR EFFICACY OF CHEMICAL DISINFECTION

Microbial inactivation efficacy is equated to "LoglO kill" which is defined as the difference between the
logarithms of number of test microorganisms before and after chemical treatment. Chemical disinfection methods shall
demonstrate a 4 LoglO reduction or greater for Bacillus Subtilis (ATCC 19659) in chemical treatment systems.
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7. STANDARDS FOR DRY HEAT STERILIZATION

Waste sharps can be treated by dry heat sterilization at a temperature not less than ISS^C. at least for a residence
period of 150 minutes in each cycle, which sterilization period of 90 minutes. There should be automatic recording
system to monitor operating parameters.

(i) Validation test for Shaprs sterilization unit

Waste shaprs sterilization unit should completely and consistently kill the biological indicator
GeobacillusStearothermophillus or Bacillus Atropheausspoers using vials with at least logio 6 spores per ml. The test
shall be carried out once in three months

(ii) Routine test

A chemical indicator strip or tape that changes colour when a certain temperature is reached can be used to
verify that a specific temperature has been achieved. It may be necessary to use more than one strip over the waste to
ensure that the inner content of the sharps has been adequately disinfected. This test shall be performed once in week and
records in this regard shall be maintained.

8 STANDARDS FOR LIQUID WASTE.-

53S

(1) The effluent generated or treated from the premises of occupier or operator of a common bio medical waste
treatment and disposal facility, before discharge into the sewer should conform to the following limits-

PARAMETERS PERMISSIBLE LIMITS

pH 6.5-9.0
Suspended solids 100 mg/1
Oil and grease 10 mg/1
BOD 30 mg/1
COD 250 mg/1
Bio-assay test 90^c survival of fish after 96 hours in lOO^^c effluent.

(2) Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for incineration
or to hazardous waste treatment, storage and disposal facility for disposal.

Schedule III

[See rule 6 and 9(3)]

List of Prescribed Authorities and the Corresponding Duties

SL

No.

(1)

Authority

(2)

Corresponding Duties

(3)

Ministry of Environment, Forest and
Climate Change. Government of India

(i) Making Policies concerning bio-medical waste
Management in the Country including notification of
Rules and amendments to the Rules as and when

required.

(ii) Providing financial assistance for training and
awareness programmes on bio-medical waste
management related activities to for the State
Pollution Control Boards or Pollution Control

Committees.

(iii) Facilitating financial assistance for setting up or up-
gradation of common bio-medical waste treatment
facilities.

(iv) Undertake or support operational research and
assessment with reference to risks to environment and

health due to bio-medical waste and previously
unknown disposables and wastes from new types of
equipment.

(v> Constitution of Monitoring Committee for
implementation of the rules.

(vi) Hearing Appeals and give decision made in Form- V
against order passed by the prescribed authorities.

(vii) Develop Standard manual for Trainers and Training.
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4.

Central or Stale Ministry of Health
and Family Welfare. Central Ministry
for Animal Husbandry and Veterinary
or State Department of Animal
Husbandry and Veterinary.

Ministry of Defence

Central Pollution Control Board

(viii) Notify the standards or operating parameters for new
technologies for treatment of bio medical waste other
than those listed in Schedule-1.

Ci) Grant of license to health care facilities or nursing homes
or veterinary establishments with a condition to obtain
authorisation from the prescribed authority for bio-
medical waste management.

(ii) Monitoring, Refusal or Cancellation of license for health
care facilities or nursing homes or veterinary
establishments for violations of conditions of

authorisation or provisions under these Rules,

{ill) Publication of list of registered health care facilities with

regard to bio-medical waste generation, treatment and

disposal.

(iv) Undertake or support operational research and

assessment with reference to risks to environment and

health due to bio-medical waste and previously unknown

disposables and wastes from new types of equipment.

(v) Coordinate with State Pollution Control Boards for

organizing training programmes to staff of health care
facilities and municipal workers on bio-medical waste.

(vi) Constitution of Expert Committees at National or State

level for overall review and promotion of clean or new

technologies for bio-medical waste management.

(vii) Organizing or Sponsoring of trainings for the regulatory
authorities and health care facilities on bio-medical

waste management related activities.

(viii) Sponsoring of mass awareness campaigns in electronic

media and print media.

(i) Grant and renewal of authorisation to Armed Forces health

care facilities or common bio-medical waste treatment

facilities (Rule 9).

(ii) Conduct training courses for authorities dealing with
management of bio-medical wastes in Armed Forces health
care facilities or treatment facilities in association with

State Pollution Control Boards or Pollution Control

Committees or Central Pollution Control Board or Ministry
of Environment. Forest and Climate Change.

(iii) Publication of inventory of occupiers and bio-medical
waste generation from Armed Forces health care facilities
or occupiers

(iv) Constitution of Advisory Committee for implementation of
the rules.

(v) Review of management of bio-medical waste generation in
the Armed Forces health care facilities through its
Advisory Committee (Rule 11).

(vi) Submission of annual report to Central Pollution Control
Board within the stipulated time period (Rule 13).

(i) Prepare Guidelines on bio-medical waste Management and
submit to the Ministry of Environment, Forest and Climate
Change.

(ii) Co-ordination of activities of State Pollution Control

Boards or Pollution Control Committees on bio-medical

waste.
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State Government of Health or Union

Territory Government or
Administration

6.

(iii)

(iv)

(v)

(vi)

Conduct training courses for authorities dealing with
management of bio-medical waste.

Lay down standards for new technologies for treatment
and disposal of bio-medical waste (Rule 7) and prescribe
specifications for treatment and disposal of bio-medical
wastes (Rule 7).

Lay down Criteria for establishing common bio-medical
waste treatment facilities in the Country.

Random inspection or monitoring of health care facilities
and common bio-medical waste treatment facilities,

(vii) Review and analysis of data submitted by the State
Pollution Control Boards on bio-medical waste and

submission of compiled information in the form of annual
report along with its observations to Ministry of
Environment. Forest and Climate Change .

Inspection and monitoring of health care facilities
operated by the Director General, Armed Forces Medical
Services (Rule 9).

Undertake or support research or operational research
regarding bio-medical waste.

(viii)

(ix)

State Pollution Control Boards or

Pollution Control Committees

(i) To ensure implementation of the rule in all health care

facilities or occupiers.

(ii) Allocation of adequate funds to Government health care

facilities for bio-medical waste management.

(iii) Procurement and allocation of treatment equipments and
make provision for consumables for bio-medical wa.ste
management in Government health care facilities.

(iv) Constitute State or District Level Advisory Committees
under the District Magistrate or Additional District
Magistrate to oversee the bio-medical waste management
in the Districts.

(v) Advise State Pollution Control Boards or Pollution Control

Committees on implementation of these Rules.

(vi) Implementation of recommendations of the Advisory

Committee in all the health care facilities.

(i) Inventorisation of Occupiers and data on bio-medical
waste generation, treatment & disposal.

(ii) Compilation of data and submission of the same in annual
report to Central Pollution Control Board within the
stipulated time period.

(iii) Grant and renewal, suspension or refusal cancellation or of
authorisation under these rules (Rule 7, 8 and 10).

(iv) Monitoring of compliance of various provisions and
conditions of authorisation.

(v) Action against health care facilities or common bio-
medical waste treatment facilities for violation of these

rules (Rule 18).

(vi) Organizing training programmes to staff of health care
facilities and common bio-medical waste treatment

facilities and State Pollution Control Boards or Pollution

Control Committees Staff on segregation, collection,
storage, transportation, treatment and disposal of bio-
medical wastes.
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(vii) Undertake or support research or operational research
regarding bio-medical waste management,

fviii) Any other function under these rules assigned by
Ministry of Environment, Forest and Climate Change or
Central Pollution Control Board from time to time,

(ix) Implementation of recommendations of the Advisory
Committee.

tx) Publish the list of Registered or Authorised (or give
consent) Recyclers.

(xi) Undertake and support third party audits of the common
bio-medical waste treatment facilities in their State.

Municipalities or Corporations. Urban
Local Bodies and Gram Panchayats

(i) Provide or allocate suitable land for development of
common bio-medical waste treatment facilities in their

respective jurisdictions as per the guidelines of Central
Pollution Control Board.

(ii) Collect other solid waste (other than the bio-medical
waste) from the health care facilities as per the
Municipal Solid Waste ( Management and handling)
Rules. 2000 or as amended time to time.

(iii) Any other function stipulated under these Rules.

BIOHAZARD

SCHEDULE IV

[See rule 8(3) and (5)]

Part A

LABEL FOR BIO-MEDICAL WASTE CONTAINERS or BAGS

CYTOTOXIC HAZARDSYMBOL

HANDLE WITH CARE HANDLE WITH CARE

Part B

LABEL FOR TRANSPORTING BIO-MEDICAL WASTE BAGS OR CONTAINERS

Waste category Number

Waste quantity

Sender's Name and Address

Phone Number

Day Month

Year

Date of generation

Receiver's Name and Address:

Phone Number
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Fax Number Fax Number

Contact Peri5on Contact Person

In case of emergency please contact:

Name and Address :

Phone No.

Note :Label shall be non-washable and prominently visible.

FORM -1

[ (See rule 4(o), 5(1) and 15 (2)1

ACCIDENT REPORTING

1. Dale and time of accident:

2. Type of Accident:

3. Sequence of events leading to accident:

4. Has the Authority been informed immediately :

5. The type of waste involved in accident:

6. Assessment of the effects of the

accidents on human health and the environment:

7. Emergency measures taken ;

8. Steps taken to alleviate the effects of accidents :

9. Steps taken to prevent the recurrence of such an accident:

10. Does you facility has an Emergency Control policy? If yes give details:

Date : Signature

Place: Designation

FORM-U

(See rulelO)

APPLICATION FOR AUTHORISATION OR RENEWAL OF AUTHORISATION

(To be submitted by occupier of health care facility or common bio-medical waste treatment facility)

To

The Prescribed Authority
(Name of the State or UT Administration)
Address.

1. Particulars of Applicant:

(i) Name of the Applicant:
(In block letters & in full)

(ii) Name of the health care facility (HCF) or common bio-medical waste treatment facility (CBWTF):

(iii) Address for correspondence:

(iv) Tele No., Fax No.:

(v) Email:

(vi) Website Address:
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2. Activity for which authorisation is sought:

Activity
Generation, segregation
Collection.

Storage
packaging
Reception
Transportation
Treatment or processing or conversion
Recycling
Disposal or destruction
use

offering for sale, transfer
Any other form of handling

Please tick

3. Application for □ fresh or □ renewal of authorisation (please tick whatever is applicable):

4.

5.

(i) Applied for CTO/CTE Yes/No

(ii) In case of renewal previous authorisation number and date:

(iii) Status of Consents:

(a) under the Water (Prevention and Control of Pollution) Act. 1974

(b) under the Air (Prevention and Control of Pollution) Act. 1981:

(i) Address of the health care facility (HCF) or common bio-medical waste treatment facility (CBWTF):

(ii) GPS coordinates of health care facility (HCF) or common bio-medical waste treatment facility (CBWTF):

Details of health care facility (HCF) or common bio-medical waste treatment facility (CBWTF):

(i) Number of beds of HCF:

(ii) Number of patients treated per month by HCF:

(iii) Number healthcare facilities covered by CBMWTF:

(iv) No of beds covered by CBMWTF:

(v) Installed treatment and disposal capacity of CBMWTF: Kg per day

(vi) Quantity of biomedical waste treated or disposed by CBMWTF: Kg/ day

(vii) Area or distance covered by CBMWTF:

(pi. attach map a map with GPS locations of CBMWTF and area of coverage)

(viii) Quantity of Biomedical waste handled, treated or disposed:

Category Type of Waste Quantity
Generated or
Collected, kg/day

Method of
Treatment and
Disposal
(Refer Schedule-1)

(1) (2) (3) (4)

Yellow

(a) Human Anatomical Waste:

(b)Animal Anatomical Waste ;

(c) Soiled Waste:
(d) Expired or Discarded Medicines:
(e) Chemical Solid Waste:
(f) Chemical Liquid Waste :
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(g) Discarded linen, mattresses, beddings
contaminated with blood or body fluid.

(h) Microbiology, Biotechnology and other clinical
laboratory waste:

Red
Contaminated Waste (Recyclable)

White

(Translucent)

Waste sharps including Metals:

Blue

Glassware:

Metallic Body Implants

6. Brief description of arrangements for handling of biomedical waste (attach details);
(i) Mode of transportation (if any) of bio-medical waste:
(ii) Details of treatment equipment (please give details such as the number, type & capacity of each unit)

No of units Capacity of each unit
Incinerators :

Plasma Pyrolysis:
Autoclaves:

Microwave:

Hydroclave:
Shredder:

Needle tip cutter or destroyer
Sharps encapsulation or
concrete pit:
Deep burial pits:
Chemical disinfection:

Any other treatment
equipment:

7. Contingency plan of common bio-medical waste treatment facility (CBWTF)(attach documents):

8. Details of directions or notices or legal actions if any during the period of earlier authorisation

9. Declaration

I do hereby declare that the statements made and information given above are true to the best of my knowledge and belief
and that I have not concealed any information.

I do also hereby undertake to provide any further information sought by the prescribed authority in relation to these rules
and to fulfill any conditions stipulated by the prescribed authority.

Date :

Place :

Signature of the Applicant

Designation of the Applicant

FORM -III

(See rule 10)

AUTHORISATION

(Authorisation for operating a facility for generation, collection, reception, treatment, storage, transport and disposal of
biomedical wastes)

File number of authorisation and date of issue.

M/s an occupier or operator of the facility located at
hereby granted an authorisation for:

Activity
Generation, segregation
Collection.

Storage
packaging

Please tick
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Reception

Transportation

Treatment or processing oi conversion

Recycling

Disposal or destruction

use

offering for sale, trans^'er

Any other form of handling

3. M/s is hereby authorized for handling of biomedical waste as per the
capacity given below;

(i) Number of beds of HCF:

(ii) Number healthcare facilities covered by CBMWTF:

(iii) Installed treatment and disposal capacity; Kg per day

(iv) Area or distance covered by CBMWTF;

(v) Quantity of Biomedical waste handled, treated or disposed;

Type of Waste Category Quantity permitted for

Handling

Yellow

Red

White (Translucent)

Blue

4. This authorisation shall be in force for a period of Years from the date of issue.

5. This authorisation is subject to the conditions stated below and to such other conditions as may be specified in
the rules for the time being in force under the Environment (Protection) Act, 1986.

Date Signature

Place: Designation

Terms and condiiions of aiithorisarion *

1. The authorisation shall comply with the provisions of the Environment (Protection) Act, 1986 and the rules

made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by the
prescribed authority.

3. The person authorized shall not rent, lend. sell, transfer or otherwise transport the biomedical wastes without

obtaining prior permission of the prescribed authority.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by the
person authorised shall constitute a breach of his authorisation.

5. It is the duty of the authorised person to take prior permission of the prescribed authority to close down the
facility and such other terms and condiiions may be stipulated by the prescribed authority.

Form - IV

(See rule 13)

ANNUAL REPORT

[To be submitted to the prescribed authority on or before 30''^ June every year for the period from January to December
of the preceding year, by the occupier of health care facility (HCF> or common bio-medical waste treatment facility
(CBWTF)]
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SI.

No.

Particulars

1 . Particulars of the Occupier

(i) Name of the authorised person (occupier or operator of
facility)

(ii) Name of HCF or CBMWTF

(Mi) Address for Correspondence

(iv) Address of Facility

(v)Tel. No. Fax. No

(vi) E-mail ID

(vii) URL of Website

(viu) GPS coordinates of HCF or CBMWTF

(ix) Ownership of HCF or CBMWTF (State Government or Private or Semi
Govt. or any other)

(x). Status of Authorisation under the Bio-Medical Waste
(Management and Handling) Rules

Authorisation No.:

valid up to

(xi). Status of Consents under Water Act and Air Act Valid up to:

2. Type of Health Care FaciMty

(i) Bedded Hospital No. of Beds'

(ii) Non-bedded hospital

(Clinic or Blood Bank or CliiMcal Laboratory or Research
Institute or Veterinary Hospital or any other)

(Mi) License number and its date of expiry

3. Details of CBMWTF

(i) Number healthcare facilities covered by CBMWTF

(M) No of beds covered by CBMWTF

(iii) Installed treatment and disposal capacity of
CBMWTF:

Ks t>er dav

(iv) Quantity of biomedical waste treated or disposed by
CBMWTF

Kp/dav

4, Quantity of waste generated or disposed in Kg per annum
(on monthly average basis)

Yellow Category :

Red Category :

White:

Blue Category :

General Solid waste:

5 Details of the Storage, treatment, transportation, processing and Disposal Facility

(i) Details of the on-site storage facility Size :

Capacity :

Provision of on-sile storage : (cold storage or any
other provision)

318



54^

743117/2022/HSM
62 THE GAZETTE OF INDIA ; EXTRAORDINARY [Part U—Sec. 3(i)]

disposal facilities

(iii) Quantity of recyclable wastes sold to
authorized recyclers after treatment in kg
per annum.

(iv) No of vehicles used for collection and

transportation of biomedical waste

(v) Details of incineration ash and ETP

sludge generated and disposed during the
treatment of wastes in Kg per annum

(vi) Name of the Common Bio-Medical
Waste Treatment Facility Operator
through which wastes are disposed of

(vii) List of member HCF not handed over

bio-medical waste.

Do you have bio-medical waste
management committee? If yes. attach
minutes of the meetings held during the
reporting period

Details trainings conducted on BMW

(i) Number of trainings conducted on
BMW Management.

(ii) number of personnel trained

(iii) number of personnel trained at the
time of induction

(iv) number of personnel not undergone
any training so far

(v) whether standard manual for training
is available?

(vi) any other information)

Details of the accident occurred during the ;
year i

Type of treatment
equipment

Incinerators

Plasma Pyrolysis

Autoclaves

Microwave

Hydroclave

Shredder

Needle tip cutter or
destroyer

Sharps encapsulation
or concrete pit

Deep burial pits:

Chemical disinfection:

Any other treatment
equipment:

No Capa Quantity
of city treatedor
units j^g/ disposed

day per
annum

Red Category (like plastic, glass etc.)

Quantity
generated

Where disposed

Incineration

Ash

ETP Sludge
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(i) Number of Accidents occurred

(ii) Number of the persons affected

(iii) Remedial Action taken (Please attach
details if any)

(iv) Any Fatality occurred, details.

9. Are you meeting the standards of air
Pollution from the incinerator? How many

times in last year could not met the
standards?

Details of Continuous online emission

monitoring systems installed

10 Liquid waste generated and treatment
methods in place. How many times you
have not met the standards in a year?

11 Is the disinfection method or sterilization

meeting the log 4 standards? How many
times you have not met the standards in a
year?

12 Any other relevant information (Air Pollution Control Devices attached with the

Incinerator)

Certified that the above report is for the period from

Date:

Place

1.

2.

3.

4.

Date

Name and Signature of the Head of the Institution

FORM -V

(See rule 16)

Application for Hling appeal against order passed by the prescribed authority

Name and address of the person applying for appeal:

Number, date of order and address of the authority which passed the order, against which appeal is being made
(certified copy of order to be attached):

Ground on which the appeal is being made:

List of enclosures other than the order referred in para 2 against which appeal is being filed:

Signature

Name and Address

[F. No. 3-1/2000-HSMD]

BISHWANATH SINHA, Jt. Secy.

Uploaded by Dte. of Pnnting at Government of India Press, Ring Road, Mayapun. .New Delhi-110064
and Published by the Controller of Publications. DeIhi-110054.
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MINISTRY OF ENVIRONMENT. FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 16th March, 2018

G.S.R. 234 (E).- In exercise of the powers conferred by sub-section (1) and clause (v) of sub-section i2) of
section 3 of the Environment {Protection) .Act. 1986 (.29 of 1986) read with sub-rule {4) of rule 5 of the Environment
{Protection) Rules, 1986, the Central Government hereby makes the following rules to amend the Bio-Medical Waste
Management Rules. 2016, published in the Gazette of India. Extraordiniiry. vide G.S.R. 343fE). dated the 28'^ March.
2016. after having dispensed with the requirement of notice under clause (a) of sub-rule (3) of rule 3 of the satd rules in
public interest, namely;-

1. (1» These rules may be called the Bio-Medical Waste Management (Amendment) Rules. 2018.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Bio-Medical Waste Management Rules. 2016 (hereinafter referred to as the principal rules), in mle 2. in
sub-rule (2).-

in clause (c). for the words, brackets and figures "Municipal Solid Waste (Management and Handling)
Rules. 2000". the words and figures "Solid Waste Management Rules. 2016" shall be substituted:

(ii) in clause (e). for the words, brackets and figures "Hazardous Wastes (Management, Handling and
Transboundury Movement) Rules. 2008", the words, brackets and figures "Hazardous and Other Wastes
(Management and Transboundary Movement) Rules. 2016". shall be subsiituied; and

(iii) in clause (f). for the words, brackets and figu^e^ "E-Waste (Management and Handling) Rules. 201 1 . the
words, brackets and figures "E-Wasie (Management) Rules. 2016". shall be substituted.

3. In the principal rules, in rule 4.-

(i) in clause (C). for the portion beginning with "or National and ending with linal disposal the loilowing
shall be substituted, namely:-

"(c). cuidelines on Safe management of wastes from health care activities and WHO Blue Be>ok. 2014 and then
sent to the Common bio-medical waste treatment facility for final disposal:".

(ii) for clause (d), the following clause shall be substituted, namely:-

"(d) phase out use of chlorinated plastic bags (e.xcluding blood bags) and gloves by the 27''' March, 2019:".

(iii) in clause 0). lof the words "place for any purpose within one year from the date of the notification of
these rules", the words and figures "for the further treatment and disposal in accordance with the
guidelines issued by the Central Pollution Control Board by 27'"' .March. 2019" shall be substituted:

(iv) for clause tp), the following clause shall be substituted, namely:-

"(pj .all the health Ccire facilities (any number of beds) shall make available the annual report on its
web-site within a period of two years from the dale of publication of Bio-Medical Waste Management
(Amendment) Rules, 2018;".

4. In the principal rules, in rule (3). in clause (o. for the chords "witiim one year", the words, letters and figures "in
accordance with the guidelines issued by the Central Pollution Control Bocud by 2?"' March. 2019 shall be substituted.

5. In the principal rules, in rule 7. in clau.se (8).-
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(a) for the words "phase out use of non-chlorinated plastic bags", the words "phase out use of chlorinated
plastic bags" shall be substituted;

(b) for the words and figures "the Plastic Waste Management Rules, 2011". the words and figures "the Plastic
Waste Management Rules. 2016" shall be substituted.

In the principal rules, in rule 13. in sub-rule (2). for the words "Centra! Pollution Control Board on or before".6.

the words, figures, brackets and letter "Central Pollution Control Board in Form IVA before" shall be substituted.

7. In the Schedule I to the principal rules.-

8.

(a) in the Table under pai t 1-

(i) against the category yellow,-

(A) in item (g) under column (2i. after the words "body fluid", the words routine mask and gown" shall
be inserted;

(B) against item (h). for the entry under column i,3,). the following entry shall be substituted, namely;-

"Auioelave or Microwave or Hydroelavc safe plastic bags or containers";

(C) against item (hi. in the entry under column (4), for the portion beginning with "as per National .MDS
Control Organisation", and ending with "for incineration", the following shall be substituted, namelv:-

"as per World Health Organisation guidelines on Safe management of wastes from health care activities and
WHO Blue Book. 2014 and thereafter sent for incineration";

(ii) against the category blue •

(A) against item tai. for the entry under column (3). the following item shall be substituted, namely;-

"(a) Puncture pn.x>f and leak proof boxes or containers with blue colored marking";

(B) against item (b) for the entry under column (3). the following item shall be substituted, namely:-

"(b) Puncture proof and leak proof boxes or containers with blue colored marking";

(iii) in the Note, for the word and figures "Schedule - HI", the word and figures "Schedule - 11" shall be
substituted;

(b) in Part - 2. in itetn (2). for the figures "lO ',r", the figures "I'T to 2%" shall be substituted;

In Schedule II to the principal rules.-

(i) in serial number 1, in the Table under Part B relating to "Einission Standards", in column heading under (3).
for the letters and llgure "mgNnv*" the letters and figure "mg/NnT" shall be substituted;

(ii i in •.crial number 8, in item (1), the following Note shall be inserted, nameiy;-

"Nore-

1. Above limits are applicable to the occupiers of Health Care Facilities (bedded) which are either
connected with sewerage network without terminal sewage treatment plant or not connected to public sewers.

2. For discliart'e into public .lewers with terminal facilities, the general standards as notified under the
Environment [Protection) Act. 1986 (29 of 19S6) shall be applicable.

Health Care Facilities havinji less than ten beds shall have to install Sewrif^e Treatment Plant h\ the 31"
December. 2019.

Non-hcdded occupiers shall dispo.w infectious liquid wastes only after treatment h\ disinfection as per
Schedule - II [6] of the principal rules.

9. In Schedule - 111 to the principal rules.

(i) against serial number 3. in item Ci) under column (3). for the brackets, word and figure "(Rule 9)". the

brackets, word and figure "YRule lOf shall be substituted;

(ii) against serial number 4. in item (viiij under column (3). for the brackets, word and figure "(Rule 9)".

the brackets, word and figure "(Rule 12)" shall be substituted.
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10. In the principal rules, after Form IV. the following Form sliall be inserted, nainely:-

■"Form IVA

[See rule 13(2)]

Format for Submission of the Annual Report Information on Bio-medical Waste Management (to be submitted
by the State Pollution Control Boards or Pollution Control Contraittees and Director General Armed Forces Medical
Services to Central Pollution Control Board on or before } P' July of every year for the period from January to December
of the preceding calendar year)

Pari-1 (Summary of Information)

(!) Name of the Organisation

(2) Name of the Nodal Officer with contact telephone number and e-mail

(3) Total no. of Health Care Facilities / Occupiers

(i) Bedded Hospitals and Nursing Homes (bedded) ;

(ii) Clinics, dispensaries

(ill) Veterinary institutions

(iv) Animal houses

(v) Pathological laboratories

(vi) Blood banks

(vii) Clinical establishment

(viii) Research Institutions

(ix) AYUSH

(4) Total no. of beds

(5) Status of authorisation

(i) Total number of Occupiers applied for authorisation

(lit Total number of Occupiers granted authorisation

(iih Total number of application under consideration

(iv) Total number of applications rejected

(V) Total number of Occupiers in operation without applying for authorisation

(61 Quantity of Bio-mediea! Waste Generation (in kg/day)

(please enclose District Wise Bio-medical Waste Generation as per Fart-2)

(il Bio-medical waste generation by bedded hospitals(in kg/dayi

(ii) Bio-medical waste generation by non-bedded hospitals (in kg,'day)

(iiil Anv other

Tola) Kg/day

(7)

(a)
Part-31

(i)

(ii)

(b»

Bio-medieal waste treatment and disposal

By Captive bio-medical waste treatment and disposal by Health Care Facilities (please enclose details as per

Number of Health Care Facilities having captive treatment and Disposal facilities :

Total bio-medical waste treated and disposed by captive treatment facilities in kg/day :

Bio-medical waste treatment and disposal by Common Bio Medical Waste Treatment Facilities (please
enclose details as per Part 4)

(i) Number of Common Bio Medical Waste Treatment Facilities in Operation

(ii) Number of Common Bio Medical Waste Treatment Facilities under construction
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(iv)

(H)

(I)

(iil

(iii)

(9^

(

(

(

(10)

(i)

(11)

(iii)

(iv)

(V)

(vi)

(vii)

Tolij] bio-nieclica! waste treated in kg/day

Total ireated bio-meclical waste disposed through authorised recyciers (in Kg/day) :

Total no. of violation b\

Health Care Facilities (bedded and non-bedded)

(Joninton Bio Vledical Waste Treatment Facilities

Others (please specify) :

Show cause notices/directions issued to defaulters

Health Care Facilities (bedded and non-beddeti)

Common Bio Medical Waste Treatment Facilities

Others

Any other relevant inf(>rmalion:

Number of workshops / trainings conducted during the year

Number of occupiers installed liquid waste treatment facility

Number of captive incinei'ators complying to the norms

Number of occupiers organised trainings

Number of occupiers constituted Bio-medical Waste Managcmem Committees ;

Number of occupiers submitted Annual Report for the previous calendar yeiU" ;

Number of occupiers practising pie-treatment of lab microbiology and Bio-technology waste :

Number of Common Bio Medical Waste Treatment Facilities that have installed Continuous Online Emission

Monitoring System

Part 2: District-wise Bio-medicai Waste Generation (for the previous calendar year )

S.\o . N.iinf-li Ihe Si.uf

I nion rerritiT.

N:i:r>e ol 'he Bio-iTiedic'ii Wa^ile

{'enewiion fm Ke/d.iv;

lixisliiij; Tohil Hio med'c.il irejiivew cep.KUy
tbcjth c.iptive and CUMWnani kf/d.iv

tiquiriBenl Trtai

Incmeraloi"

Atitnclavt-

Dccp

BiiTicil

Anv oiher:

Part 3 ; Information on Health Care Facilities having captive treatment facilities (for the pi'cvious calendar Year )

S.

No

Name Ouantitv of Bio-inedKal Wasle flener-HJon -in ka.'davi Total InstalleJ Treatment Cinaeitv m ki'.'dov Total bio--

iin-iiical wiivte

Irealcd and

disposed by
Health Care

F<u.iliiii-s in

.1111I Veilmv

address

ol the

Health

Cam

1-utilllV

Red Bhie Wnite i Total Hio-

;  iliedieal
; waste

1  generated
1  dn j

Incinerator .-Vitnclnvc Deep
Bun.il

Any
inher

1 Ineinetrtlor:

j Aiilotlavc

Deep

Bunal:

■Any other

! , Total.

Part 4: Information on Common Bio-Medical Waste Treatment and Disposal Facilities (for the previous calendar
Year )

S  j Xdint' and OPS

Cacrd:iiaU'>
Cdvorait; Naine .")) Total Total Total CVap.u'f of TTcalmerit etjuipinenis Total McLhiOd of 1

.No Address ol Area m the number or iniTTincr Qiiantny Ulstal'f,- bv Comnso;! Bio Medical Btn- Dispos.ti ot 1
the KMS eilii-s; Health 0; beds of Bi(i- W aste ! reatiTient l-a^ilitics MeJlcal treated wastes !
t uinmon •treas t arc tosercd .Viedaal wasit tlni-ineratjon
Bio cosered Faedmcs Waste treated in .■\sh;'5l!.irp>y>']as
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Medical

\Vj>.ie

Trfaiincni

Facilities

wiih

cnniacl

person

name and

ielephonc
number

by
Common

Bic-

Medicai

Waste

Trealme

III

Facilities

being
covered

collected

from

member

Health

Cars

Facilities

tin

K-'dayi

Equipment

Plasma

P>rolssis

Aiilociave

ll\dr(icla\c

Murov. avc

Shredder

Sharps
encapsiilatiini

or concrete

pit

Deep biiiia!
pits

Anv oiher

equipiiwn!

Enlucm

Treatment

Plant

Siih-toia!

Tula!

insial led

capaeily

(kg/d.iv)

Quaniitv:
Disposed by:

Sh.irps

Qaantiis
Disposed b)

Plastics

Quantits.

Disposed by.

ETP Sludge.
Qu<int!t\.
fiisposeJ hy.

(a) Total Number of transportation vehicles used for collection of Bio-medical Waste on daily basis by the
Common Bio-Medical Waste Treatment Facilities:

(b) List of Health Care Facilities not having membership with the Common Bio-Medical Waste Treatment
Facilities and neither having captive ireatment facilities:

(c) Number of trainings organised by the Common Bio-Medical Waste Treatment Facility operators;
(d) Number of Accidents reported by the Common Bio Medical Waste Treatment Facilities:"'.

[F, No. .V1/2W0-HSMD1

RITESH KUMAR SINGH. Jt. Secy.

Note: The principal rules were published in the Gazette of India. Extraordinary. PART 11-Section 3-Sub-section (i).
vide G.S.R. ?43fE). dated the 28'^ March. 2016

Uploaded by Dte, of Printing at Gcnernmeiit of India Pre5.s. Ring Road, Mayapuri. New Delhi-110U64
and Pubhshed b\ the Controller of Publications. Dclhi-111)054. r\[/ Digitatiy signed

by ALOK KUMAR

IXI 1 R /I A Date; 2018.03.19
KUMAR2I 3658.0330
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"(^), TT, RmO" # ̂TW f%^ '*ft ft),

2018 % wi'R 1%f2r ̂  ̂ wf 3T^ % w

wft Wtt^ w Trf^ fNYt wiri;'' i

3. f^W # ^ 8 % (1) Tf, #, W^-3 % f%TT, PlHPlf^rj ̂

Tff^TTf^ jjlUJI I,

"5. 2019 ̂ tcnifw^^sprf^^mw^f^

W~J<rjE W7W ̂TPfW W W^TWT ̂ UfU

4. WTf^rwtft3f^^-||| rr,-

(i) 3 % mm, ̂  (3) if, m't. (vi) % PlHPin=jd m ̂dPil^d ft

"(vii) ̂ ^iRdsr^, mjm f%ff^ mr grrrr y^iPid ff^t^T^ (TT^snf) w^i^, ^tA4\
m frdt w m '-nj^i, mm f%f%^ km wm 3Tff[T vmff # f^m sr^ 3fwpt m

3fr^fdJHifir

(ii) W:m. 4 % mm, m'4 (3) if, m f. (viii) % f^rr, RnPii^d m ajdR^-d ft TnT?ft, mm:-

"(vii) TT^rf^sT^, mm m Pdlf-Hi km ̂  mm^ Riff-hi fkfjw^ (T^srrf)

4<i\4\ m mkj w m wpf", [f ff.c^i k^ mm 'kkm mrm if fkm ̂  sj^Mdifi fr

wrm mj mmmkmt wrRfrsrrr .frr Rd^ifi (R^-9)r

[^.t.3-1/2000-WWT)^]

fTTF f%, ^rf%^

^ fkm mm f Tjmm, mrrnm, wft-II, wj 3, m-w^ (i) if srf^^^-dHi k. m.mj.f^. 343 (3f)

mkm 28 mk, 2016 mm ttwRpt ffrr ̂ nr k kp' Ts^kdHT ̂ ^kk^mr k. TT.^.ff. 234 (sr) mfw 16 mk,

20^8 mmkkkm fkum k\

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, rhe 19'''' February, 2019

G.S.R. 129(E).—In exercise of ihe powers conferred by Sections 6.8 and 25 of the Environment (Proteclion) Act.
1986 (29 of 1986) read with sub-rule (4) of rule 5 of the Environment (Protection) Rules. 1986. the Central Government,
after having dispensed with the requirement of notice under clausefa) of sub-rule (3) of rule 5 of the said rule in public
interest, hereby makes the following rules further to amend the Bio-Medical Waste Management Rules. 2016. namely:-

1. (1) These rules may be called the Bio-Medical Waste Management (Amendment) Rules, 2019.

(2) They shall come into force on the date of their publication in the Official Gazette.

551
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3(i)] TRTT^ : 3 ^
_

2. In the Bio-Medical Waste Management Rules. 2016 (herein after referred to as the said rules), in rule 4.-

(i) For clause (n). the following clause, shall be substituted, namely;-

•'(n) .in case of all bedded health care units, maintain and update on day to day basis the bio-medical waste
management register and display the monthly record on its website according to the bio-medical w-aste
generated in terms of category and colour coding as specified in Schedule 1;":

(ii) For clause (p). the following clause shall be substituted, namely:-

"(p) .in case of all bedded health care facilities (any number of beds!, make available the annual report on its
web-site within a period of two years from the date of publication of the Bio-Medical Waste Management
(Amendment) Rules. 2018;".

3. In Schedule 11 to the said niles, against serial number 8. in item (1). in the Note, for clause 3. the tollowing clause
shall be substituted, namely; -

'"3, Health Care Facilities having less than ten beds shall have to comply with the output discharge standard
for liquid waste by 31" December. 2019."

4. In Schedule 111 to the said rules. -

(i) .Against serial number 3, in column (3). after item (vi). the following item shall be inserted, namely; -

■'(vii) Inspection and monitoring of Medical Inspection (Ml) rooms, sick bays onboard ships or submarines,
station medical centres and field hospitals in forward locations operated by the Director General. Armed Force
Medical Ser\'ices.";

(ii) Against serial number 4, in column (3). for item (viii). the following item shall be is substituted, namely; -
"(viii) Inspection and monitoring of health care facilities other than Medical Inspection (MI) rooms, sick bays
on board ships or submarines, station medical centres and field hospitals in forward locations operated by the
Director General. Armed Forces Medical Services (Rule-9).".

[F. No. 3-1/2000-IlSMD]
RITESH KT'MAR SINGH. Jl. Secy.

Note : The Principal rules were published in the Gazette of India, F.xtraordinary. Part II. Section 3. Sub-section (i), vide
number G.S.R. 343(E). dated the 28^^ March. 2016 and subsequently amended vide number G.S.R. 234(E). dated the
16'-^ March. 2018.

Uploaded by Dte. of Printing at Government of India Press. Ring Road. Miiyapun. New Delhi-1 10064 .. n . ^
and Published bv the Controller of Publications. Delhi-110054. A |_OKr^L_wi\ byALOKKUMAR

Date: 2019.03.08
rvUIVlMn 10:24:51+0530
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and Published b> die Controller of Publications. Dellii-J l()()54.

A I /^|/ Digitally signed
MLWIN by ALOK KUMAR
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ftcqnr : ̂  ^TTT^ % TYWT^, WT-]!, ̂  3, (i) if TrT.TT.f^, 343 {^)
mfhl", 28 HT#, 2016 ̂ PT TTTT^TTT f%TT ttf % drMiJdM TT.WTT.R 234 (3T)
WT^ 16 JTT#, 2018 srk't. 129 (3r) ig^^wff, 2019 ̂^5fry^1%tT4TTr

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 10th May. 2019

G.S.R. 360(E).—In exercise of the powers confeiTed by Sections 6. 8 and 25 of the Environment (Protection)

Act, 1986 (29 of 1986) read with sub-rule (4) of rule .5 of the Environment (Protection) Rules. 1986. the Central

Government, after having dispensed with the requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said

rule in public interest, hereby makes the following rules further to amend the Bio-Medical Waste Management Rules.

2016. namely;-

]. (1) These rules may be called the Bio-Medical Waste Management (Second Amendment) Rules. 2019.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Bio-Medical Waste Management Rules. 2016 (hereinafter referred to as the said rulesj, in rule 4. in clause (d).

the following Explanation shall be inserted, namely:-

"Explanation.- For removal of doubts, it is hereby clarified that the expression "Chlorinated plastic bags" shall not

include urine bags, effluent bags, abdominal bags and chest drainage bags.".

3. In Schedule III to the ^aid rules, against senai number 3. in column (3). in item (viii). for the brackets and letters

"(viiiC. the brackets and letters "(vii)" shall be substituted.

IF. No. 3-)/2000-HSMDi

ARVIND KUMAR NALTIYAL. Jf. Secy.

Note: The principal rules were published in the Gazette of ]ni.lja. Extraordiniiry. Part 11. Section 3. Sub-section (i), vide

number G.S.R. 343(E). dated the 28'" .March. 2016 and subsequently amended vide number G.S.R. 234(E}. dated

the 16"^ March. 2018and number G.S.R. 129(E), dated the 19''' February. 2019.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, ihe 19"* February. 2019

G.S.R. 129(E).—In exercise of ihc powers conferred by Sections 6.S and 25 of the Hnvironmeni (PrcKcctioni Act.
1986 (29 of 1986) read with sub-rule (4) of rule 5 of the Envirornwnl (fh-«ection) Rules, 1986. the Central Government,
after having dispensed with the requirement of notice under clause(a) of sub-rule (3) of rule 5 of the said rule in public
interest, hereby makes the following rules furtJier to amend Ihe Bio-Medical Waste Management Rules. 2016. nainely:-

I. (1) These rules may be called the BiivMedical Waste ManiigemenI (Amendment) Rules. 2019

(2l They sJiall come into forte on the dale of ilteir jHibiicali(*i in the Official Gazette.

2. In Ihe Bio-Medical Waste Management Rules. 2016 therein after referred to as the said rules), in rule 4.-

(ii For clause (n>. the following clause, shall be substituted, namely;-

■■|n) .in case of ail bedded health care units, maintain and update on day to day basis the bio-medkai waste
maiiagemenl register and display the monthly record on its website according to the bio-medical waste
generated in terms of category and colour ctxling as specified in Schedule I;"';

tii) For clause (p). the following clause shall be substituted, namely:-

•Ypi ,in case of all bedded health care facilities (any number of beds), make available the annual report on iis
web-site within a period of two years from the date of publication of the Bio-Medical Waste Managcmenl
(AiTK'ndment) Rules. 2018-,

3. In Schedule 1! to the said rules, against serial number 8. in item 111, in the Note, for clause 3. the Ibllowmg clause
shall be substituted, namely: -

"J. Heahh Care Ftu-iliiie.s /loimy /e,<.v ihan ten beds shall have to t imiph u;i/i the output dischatxe Mundard
for liquid wasie by 31" December. 20IV."

4. Ill Schedule III to the said rules. -

(i) Against serial number 3. in column (3). after item (vi). the following item shall be inserted, n.imely: -
-(viii) Inspcclton and monitoring of Medical Inspection (Ml) rooms, sick bays onboard ships or submarines,
station medical centres and neld hospitals in ftmvard itx-aiions operated by the Director General. Armed Rirce
Medical Services.";

(ill Again.st serial number 4. in ct4umn (.>). for item (viiii. the following item shall be is substituted, namely -
•(viii) Inspection and monitoring of health care facilities other than Medical Inspection iMli rtoms, sick bays

on board ships or submarines, statiim medical centres and field hospitals in forward Uxalions operated by tire
Director General, Armed Forces Medical Services rRule-9f".

(F. No. .^-lf2(KHi-H.S.MDl
RITESH KUMAR .SINGH. Jt. Sccy.

Note : The Principal rules were published m the Ga/eite of India. Extraordinary. Part 11. Section 3. Sub-sccUon (ii. vide
number G.S.R. .U.3(E). dated tiie 28"" March. 21)16 and subsequently amended vide number G.S.R. 2.^4(H). dated the
16"" March. 2018.

and Published b\ llic Comioller dI Puhlk.ilions, Delhi-110054.
I 'ploiHied h) Die. of Primma .ii CiHvemmifPt •>(' Iruli.i Press. Riiic Riviil Mayapun. Neu- Delhi-1 10064

ALOK
KUMAR

Digitally signed
ALOK KUMAR
Date: 2019.02,2:
12:3100 ■^05'30'
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300] -Rf 13, 2019/%^^ 23, 1941
No. 300] NEW DELHI, MONDAY, MAY 13, 2Q19A^AISAKHA 23, 1941

^ afh: ifwT^

10^, 2019

^TT.^. f^. 360(31).— (?tT5T^) f^W, 1986 % 5 ̂  (4) % ̂TRT iPid
(4xsriT) 3rf?rf^^, 1986 {1986xn-29)#mxT6, 8 25 5TTTX^
xw ^ 5 % (3) % ̂  (xr) % ^ ?jw ̂  ̂sn- ̂  dHiKi ̂  %

3TTTf$T^ WFT f^. 2016 XT 3^ ^ RnPlP^d XXT^ f,
3rxf^ :—

1. (1)^f^X^XTHl^XTlT#X-f^i%^3rxf^XX?R(^:?1Tr^9fr?TX)f^XTT, 2019tl
(2) ̂  xttttx if W9TX xrfhx ̂  xw ff^t

2. tX-f¥%cXT 3Txf^ W?IX f^, 2016 (f^ ̂  X9XT^ XXX 1%XX XT^ XXT t) % 4
if, IX^ (X) if, PiHplf^d Fns^txXT SFXiT^iRd f^XT ̂IM.JI 1 , 3PTtc[ :-

^ %f%TT 1%XT ■Jiidi ^f% "xxYfhfi^ix ^Pi^V' 3Tf$r°xf^if
^Prxt, x1%:xrTx ^Prxt, xxftx ̂ Purt sfkx^xx Pxix tPrxtxfixPrx xff "
3. XXX Pi4x1' 31^^-41 3 # xx X". 4 % XTX%, XTX (3) # XX X. (vii) if, ^ "x^rf^^rx, x?u^ xx
1%%XTT ^ ?TX UXiPid f%f%?XT (TTXXTT) X^^. ^ XXf^, ^SfxPIP^mi
xxT if Pxx ^ arxTXTxf ^ 3r=x fxrxex Wtxxf^ftxx afrr fixTrir (fixx
9)" if "(vii)" X>AX 3fk3TX % XT "(viii)" sir 3tx T% xrrfii

[XT.X. 3-1/2000-TrXTiTTTT^]
3{Tf1'-4 ^XTT X^f^TXTX, X^XX xf%X

^3

2431 GF2019 U)
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^  smrmTw. wr-ii, ̂  3, (i) # t. 343 {^)
mfha", 28 2016 ̂  f%TT tttt ̂  aflT rlrH^ld ̂  t. 234 (ar)

16 TIT#, 2018 3ttT^. 129 {31) 2019^^?fr?FTf%TTTTTT%|

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 10th May. 2019

G.S.R. 360(E).—In exercise of the powers conferred by Sections 6. 8 and 25 of the Environment (Protection)
Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the Environment (Protection) Rules. 1986. the Central

Government, after having dispensed with the requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said

rule in public interest, hereby makes the following rules funher to amend the Bio-Medical Waste Management Rules,
2016. namely:-

1. (1) These rules may be called the Bio-Medical Waste Management (Second Amendment) Rules, 2019.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Bio-Medical Waste Management Rules, 2016 (hereinafter referred to as the said rules), in rule 4. in clause (d).
the following Explanation shall be inserted, namely:-

"Explanation.- For removal of doubts, it is hereby clarified that the expression "Chlorinated plastic bags" shall not
include urine bags, effluent bags, abdominal bags and chest drainage bags.".

3. In Schedule III to the said rules, against serial number 3, in column (3), in item (viii), for the brackets and letters

"(viii)", the brackets and letters "(vii)" shall be substituted.

[F. No. 3-1/2000-HSMDl

ARVIND KUMAR NAUTIYAL, Jt. Secy.

Note: The principal rules were published in the Gazette of India. Extraordinary, Part II, Section 3. Sub-section (i), vide
number G.S.R. 343(E). dated the 28"^ March, 2016 and subsequently amended vide number G.S.R. 234(E). dated
the 16*^ March, 2018 and number G.S.R. 129(E), dated the lO**" February. 2019.

Uploaded by Die. of Printing at Government of India Press. Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications. Delhi-110054.

A I Digitally signed
by ALOK KUMAR

KUMAR ^
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i46350/2023/HSM

Naresh Pal Gangwar. ias

\Q

■HHd

v'irJtfTq^ ifRtltiH
AOOiTIONAL SECRETARY
GOVERNMENT OF INDiA

MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE

D.O. No. 20/4/2021-HSMD

Ku^tjchJ
Dated: I d'*'October, 2022

The Ministry of Environment. Forest and Climate Change (MoEFCC) is admmisienng
the Bto-medical Waste Management (BMWM) Rules, 2016 for scientific ^
Further to assist st^ehoiders in the implementation of the BMWM Rules, 2016. the Central
Pollution Control Board (CPCB) has also formulated various guidelines.

^  1 would like to emphasize here that the purpose of these rules is to uniformly implement
hs provisions across the country with support of various stakeholders like the Ministrv of He^th
and Family Welfare, State Health Department, State Pollution Control Board^ Pollution Control
Committees (SPCBs/ PCCs). Occupiers (waste generators). Common Bio-Medtcal Waste
Treatment Facility Operators (CBWTFs) etc. In this regard, it is notewonhv to mention here the
important role pl^ved hv varlnn. >;takehoiders and facilities dunng the CO\!D-19 pandemic
period towards effective management of COVID-19 waste.

3  Mav 1 highlight here that the Ministry often comes across media reports, and receive
representations from^civil society/ stakeholder groups on non-compliance of BMWM Rule^
2016/ CPCB Guidelines. The major issues highlighted m such complaints are related to
unsceMific/ noiKorapliani functioning of Healthcare Facilities (HCFsy CBWTFs. lack of gap-
analvsis studies & monitoring hy SPCBs/ PCCs, 8ap;analys^ re^
grant of environmental clearances by SEIAA, illegal dumping of BMW by HCFs/ "WTF^
earmarking of HCFs for BMW treatment to CBWTFs against distance criteria It is to be
noted that new facilities may be allowed on the basis of gap analysis by SPCBs wherever
requited.

4  in light of the above. I would reque.st you to intervene in the matter and ensure that gap-
analvsis studies and BMWM Rules. 2016/ CPCB guideline provisions must become the one ofrtdametSl grounds of granting ECs to HCFs/ CBWTFs. Further, the SPCBs/ PCCs ^
directed to ensure effective monitoring of CBWTFs and ensure that all CBWTFs within theirjurisdiction come under the ambit of Online Continuous Emi.vsion Monitonng System and
connect with CPCB server, In ca.se of insufficient capacity, proper gap analysis be made and new
facilities may be allowed. If required, the non-comphani entities can be penalized, and asked to
deposit of requisite environmental compensation.

Yours sincerely,

■v.

Shri Manoj Singh
principal Secretary,
Environment. Forest and
Climate Change Department.
Government of Utlar Pradesh,
Bapii Bhawan. 2™' Floor. Tucknow- 226 001.
psforest2015@gmail.cotn

141, ma-o ^ T SOS,
a# nooo.i 1^-' inn) 2m 19^4/,

5' Floor. Roorri No 505, Ind
e!hi-l10003 Te! iOm

{Naresh Pal ^^war)

j  tTT^ •<11 Tf
V ir

ha^wao Jo> Bagh Road.
2Q61924Z F-mail asnpg mefccS-gov in
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J46350/2023/HSM

Naresh Pal Gangwar, ias

D.O. No. 20/4/202I-HSMD

«q'<e

tratwn xrq vTorgr^ of^cta Rgina
AODiTIONAl SECRETARY

GOVERNMENT OF INDIA

MINISTRY OF ENVIRONMENT FORES?

AND CLIMATE CHANGE

Dated: 18'"^ October, 2022

The Ministry of Environment. Forest and Climate Change (MoEFCC) is administering the Bio-
medicai Waste Management (BMWM) Rules. 2016 for scientific disposal of BMW, Further, to assist
stakeholders in the implementation of the BMW^M Rules, 2016. the Central Pollution Control Board (CPCB)
has also formulated various guidelines. The purpose of these rules is to uniformly implement its fx-ovisions
across the country with support of various stakeholders like the Ministry of Flealih and Family Welfare.
State Health Department. State Pollution Control Boards/ Pollution Control Committees (SPCBs/ PCCs),
Occupiers (waste generators). Common Bio-Medical Waste Treatment Facility Operators (CBWTFs) etc.

2. May I highlight here that the Ministry often comes across media reports, and receive representations
from civil society/ stakeholder groups on non-compliance of BMWM Rules. 2016/ CPCB Guidelines. The
major issues highlighted in such complaints are related to unscientific/ non-compliant functioning cf
Healthcare Facilities (HCFs)/ CBWTFs, lack of gap-analysi,s studies &. monitoring by SPCBs/ PCCs. non-
consideration of gap-analysis reports while gram of environmental clearances by SEIAA. illegal dumping of
BMW by HCFs/ CBWTFs. earmarking of HCFs for BMW treatment to CB\^TFs against distance cnteria
etc,

3. in compliance to the Hon'ble NGT's directions in the matter of O.A. No. 180 of 2021 (Mukul
Kumar vs, Uttar Pradesh Pollution Control Board & Ors.), the Mlni.siry had coordinated with CPCB for
preparation of a "Standard Monitoring Framework", which has been submitted to Hon'ble NGT, The
provisions of framework aim to facilitate SPCBs/ PCCs in compliance monitoring of HCF.v' CBWTFs. A
copy of the same is attached for impiemenialion.

4. In light of the above. I would request you to intervene in the matter and ensure that compliance to
B.MWM Rules, 2016/ CPCB guideline provisions must become the fundamental ground for grant/ renewal
of consent and authorization to HCFs/' CBWTFs. Ail the CBWTFs be brought under Che ambit of Online
Continuous Emission Monitoring System and connect with CPCB ̂ ^rver. In case of insufficient BMW
treatment capacity, proper gap analysis be undertaken, and new facilities may be allowed. Funher, non-
compliant eniitie.^^ be penalized, and asked to deposit requisite environmental compensation.

Yours siiKereiy,

Shri Manoj Singh,

Chairman

Uttar Pradesh Pollution Control Board,

Building No.TC-12V Vihhuti Khand, Gomti Nagar,
Lucknow- 226010.

chairman @ uppcb.in

{Naresh Pal Gangwar)

i

f^. grggi act g sos utb? gpi

rpf) 110003 (Oti) 2081924/, | AcTasnpgmefcc@gov.fn

Prithvi Wing. 5* Floor Room No 505 tndifa Paryavaran Bhawan Jor Bagh
New Delhi-110003 Tel (011) 20819247 E-mail asnpg mefcc@gov.in
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D.O.No. 20/4/2021-HSNtD

'i'l qftdit-i
ADOITiONAL SECRETARY
government of INDJA

ministry of environment, forest
AND CLIMATE CHANGE

Dated: 18'"^ October. 2022

.Sli>

w »-»- r-^ssiifsr^ssis^ssg.
the Bio-medical Waste Management ^ bMWM Rules. 2016. the Central
Farther, to as.sist formulated various guidelines. The purpose of these
Pollution Control Board (CPCB) has coumrv with support ot various

2, May I htghl.gh, h- ̂hat the :'Xro2",tom»m£.;ceT™^
W ..or

unscientific/ pcfs non-consideratioit of gap-analysrs reports wh.le
analysis studies & monitoring by Environment Impact Assessment Authorities
grant of environmental ''^./^tpsfcTOTTs, ciiwkmg of HCFs for BMVN'
(SFTAAl. illegal dumping ot B.vns oy ns,rs
treatment to CBV,TF5 against distance criteria et.-

3  in Ugh, of the above, I would request
grant of ECs by the SBIAA must be f generated vis-a-vis the treatment
SPCBs/ FCCs duly highUghnng the difference in tne i s
capacity available.

tNaresh Pa

Yours sincerely.

A

Dr. Rajiv Kumar GargChairman, SEIAA, Uttar Pradesh n00l9
199, Mandakini Enclave, Alaknanda, New Delhi - HOOl
chairman.seiaa.up@gmaU.com

UOOO.S nT-t ion} ?o8iy/'4/ ^
Rocn-. No 505 (ndiia Parvavafi^n

melcc^.yo^ lo

jor B.agO Road
iryefcc^gf^"
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S S <satyapriyashilpi@gmail.com>

O.A. 496/2023 - Before NGT, Principal Bench, New Delhi (Service of Reply on behalf
of Respondent No.2 - MoEF)

S S <satyapriyashilpi@gmail.com> Thu, Sep 7, 2023 at 10:56 AM
To: Satyendrarawatsawai@gmail.com
Cc: Mpcckanpur@gmail.com, Pccf-up@nic.in, Ccb.cpcb@nic.in, Kamleshsingh.cpcb@gov.in, Sanand.cpcb@nic.in,
Ms@uppcb.in, Ceo7@uppcb.in, Feedback@uppcb.com, Roagra@uppcb.in
Bcc: commagr@up.nic.in

To,
   1. The Petitioner & its Counsel
   2.  Respondent Nos.  1 & 3 - 8

                         Sub :   Reply on behalf of Respondent No.2 - MoEF in O.A. 496/2023 
Dear Sir,
                  As you are aware that Notice was issued  in the above mentioned O.A on
7.8.2023 , and time to file reply was granted to all Respondents. The relevant portion of
the order is reproduced below: -
             "9. Issue notice to the respondents, returnable within four weeks. Respondents are directed to submit their
reply within six weeks through E-filing portal, preferably in                         the form of searchable PDF/ OCR Support PDF
and not in the form of Image PDF."

In compliance with the orders, please find attached advance copy of reply on behalf of
Respondent No. 2, proposed to be filed before NGT, Principal Bench, New Delhi .The
matter is listed on 25.9.2023.
  
This is for your perusal & record.

Best,
 
SHILPI SATYAPRIYA SATYAM
Advocate-on-Record, Supreme Court of India
Mob : 9810445088
(Counsel for Respondent No.2 - MoEF & CC)

LAW CHAMBERS:
KAUSHIK & ASSOCIATES
Advocates & Legal Consultants
51, Lawyers`s Chamber
Supreme Court of India
New Delhi - 110001
Ph : 011-23382169, 23387685

OFFICE:

78

335



602, Tower 1, Supreme Towers, Sector - 99, NOIDA (U.P.) 

OA 496 - REPLY by R2 MoEF.pdf
3040K
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